
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORPIS COMMITTEE― II MEETING NO.01/81 HELD

ON 05.04。 2016

Please Note

For information of exporters, Norms Committee-ll handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 72 lo
76,78 to 80, 85. Communications in respect of cases/pertaining to NC-ll may be sent to
email address: nc2.dgft(@.nic.in
In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/ Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm/company may go through the same and
respond accordingly.
Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to
by the concerned firm/company and may be responded accordingly.
'fhe Norms Committee has taken decision only with respect to technical aspect/wastage

norms. While redeeming the applications, RAs should check that the applicant has

fulfilled all requirements as prescribed in pol'icy/procedure including those in Policy
Circulars No. 50/2009-2014 (RE 2010) dated 28th December, 2011, Policy Circular
No.l4(RE-201212009-14, dated 4th February, 2013 and O.M. No.
0ll92ll80/Misc./AM.l3/PC-VI/10 dated 15.04.2014 or any other provisions under
F']'P/HIIP for EODC.

(面 )

(iV)

'fhe Meeting No. 0l/81 dated 05.04.2016 of Norms Committee-ll for the year 2015-16
was held on 05.04.2016 under the Chairmanship of Shri Jaikant Singh, Additional Director
General of Foreign 'frade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade
Policy 2015-20.l'he fbllowing rnembers were present in the meeting:-

SIo No. Name & Dcsignation Department

l Shri K.K.Tiwary, Industrial Adviser DHI

つ
４ DIPP

3. Shri O.P.Sharma, Joint Industrial Adviser C&PC

4. Sh五 K.S.Sodhi,Asstt.Director(ME) MSME

5. Shri Ilaliit Singh. DDG DGFT

6. Shri Vinod Kumar Kashyap, FTDO DGF 「́

Ⅳlinutcs ofthc Mccting No.01/81 datcd 05.04.2016 are conflrmed by thc rnembers.
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Case No.:12/17/81-

ALC2/2015

HQ File

|  (3ase No.:1/14/81‐
lALC2/2013

ド鳥漱λ::λ:::61↓ |ル
L10111,′

2,を,)F161111el

TEXTILES PVT.LTD.

RLA Filc

Party Name:TTP

TECHNOLOGIES PRIVATE
LIMITED

RLA File
:07/24/040/00155/AⅣ l14/

that clarincation from RA

05.04.2016

Lic.No/Datc:0210172542

16.012012

Mcct No/Date:1/8卜 ALC2/2016 Status:
.05.04.2016                  ‐Dcferred

lLic.No/Date:0810120617    1Defer Date:
130.04.2013                  17.052016

to MoEF.NC decided tO wait for their

Mcet No/Date:1/81‐ ALC2/2016 Status:
05.04.2016                  Dcferred

IMect No/Date:1/81‐ ALC2/2016 status:
05.04.2016           Defcrrcd

lLic.No/Date:0710098022     Dcfcr Date:

103.09.2013            17.05.2016

is still a、vaited regarding whether the AA

Party NamciKE―TECHNICAL Mcct No/Datc:1/81-Alン C2/2016 RcicctCd

:01/81/050/00335/AM16/     102/24/040/00188/AM12/

, Decision : Decision : : NC noted that the company has not replied to C&PC D/L dated
23.12.2015 and reminder dated 25.01 .2016. Sincc no reply was receivcd form the company
despite reminder, the committee decided to reject the case with direction to firm to pay
,customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No。 :2/8/81¨ ALC2/2013 Party Namc:EPSILON
BATTERIES PVT.LTD.

HQ File RLA Flle
:01/81/050/00118/AM14/     :08/24/040/00032/AM14/

IDecision :NC observed that case has been referred
.corninents and defer the case.

IThe case stands deferred t0 17.05.2016.

Case No.:1/23/81-ALC2/2013 Party NamelMAK

CONTROLS AND SYSTEMS
PVT LTD.

HQ File RLA File Lic.No/Date:3210063581 Defer Date:
:01/81/050/00387 /AM14/ ':32121/040/00032/AMt4/ 29.05.2013 t7 .05.2016
Decision : NC observed that case has been referred to MoD. NC decided to wait for their
comments and defer the case.

The case stands deferred to 17.05.2016.

Case No.:9/23/81‐ALC2/2015 Party Namc:JMW INDIA(P) McCt No/Datc:1/8卜 ALC2/2016 status:
‐LTD.                 05.04.2016             1Deferrcd

HQ File             ‐RLA File             Lic.No/Date:0310j53恵 70    5さfer bite:
101/81/050/00484/AM16/     :o5/23/040/00060/AM14/     31.052013                  17.05.2016

4 Decision:NC observed that application on the suttect AA of the cOmpany has not becn
l  received as yeto NC decided to send the rernindcr tO cLA, Delhi to fOr、

vard t、 vO sctS of.  :applicatiOn at the earliest.

I  The case stands deferred tO 17.05.2016.
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has been issued on net to net basis. Reminder sent to RA on 21.01.2016. NC decided to
for reply and defer the case.

The case stands deferred to 17.05.2016.

Party Namc:CROMPTON   IMcct No/Date:1/8卜 ALC2/2016 Status:

wait

‐
‐６
‐
‐
Ｌ

‐
‐７
‐
‐
Ｌ

‐

‐

８

Ｌ

‐
‐９
‐
‐
Ｌ

:01/81/050/00063/AM15/     :03/94/040/00901/AM14/     .21.01.2014

Dccision:NC obscrvcd that thc rcply ofthe flrnl has bccn rcferrcd to DHI

dccided to、vait for thcir commcnts and dcfcr thc casc.

The casc stands deferred to 17.05.2016.

PartyName:CROMPTON MeetNo/Date:1181-ALC2/2016

Case No.:62/2/81-

ALC2/2014

HQ Filc

Case No.:66/2/81-

AlンC2/2014

HQ Filc

Case No.:17/2/81‐

Al′C2/2014

HQ Filc

Casc No.:48/2/81-

AI,C2/2014

‐HQ File

GREAVES LIMITED,

RLA Filc

GREAVES LIMITED,

RLA Filc

Party Namc:VINDHYA
TELELINKS LTD.,

RLA File

05.04.2016

Lic.No/Datc:0310767077

05.04.2016

Lic No/Datc:0310767749

Meet No/Date:1/81-

ALC2/2016
0504.2016

Deferred

Defer Date:

1705.2016

br comments.NC

Status:

Deferred

Dcfcr Datci

17052016

Status:
Deferred

:01/81/050/00067/AM15/    :03/94/040/00498/AM14/    .24.01.2014

Dccision:NC obscrvcd that the reply ofthe flrrn has bccn referred to DHI

decided to、vait for their comments and defer the case.

′
I｀hc case stands deferred to 17.05.2016.

for comments. NC

Party Namc:VSM VENTURE McctNo/Datc:1/8卜 ALC2/2016   Status:
CONTROL SYSTEMS    05.04.2016               Deferred
P.LTD

RLA FHc Lic.No/Datc:0510378008 Defer Datc:

17.05.2016

be referred to that

:01/81/050/00018/AM15/    :05/24/040/00410/AM14/     03.022014

Decision:NC observed that the case closely relates to M11｀ and same may
Ministry of conlincnts and defcr thc case.

1｀ hc casc stands dcfcrrcd to 17.05.2016.

101/81/050/00049/AM15/    :11/24/040/00008/AM14/

Decision : NC observed that the case has bccn

rcmindcrto DoT to cxpeditc thc comments.

The case stands deferred to 17.05.2016.

Mcet No/Datc:1/81‐ ALC2/2016    Status:
0504.2016                       Deferred

Lic.No/Datc:l‖ 0027893       1Defer Date:
1202.2014                     1705.2016

referred to DoT.NC decided to scnd a

Party Namc:BHANSALI
CABLES&CONDUCTORS(P)
LTD.,

Casc No.:12/2/81-Alソ C2/2014



:01/81/050/00013/AM15/        :05/23/040/00075/Aヽ 414/

IDecision : NC observed that the casc has been

ireminderto DoT to expedite the comments.

IThe case stands deferred to 17.05.2016.

ICase No.:24/2/81‐ ALC2/2014  Party Namc:BHANSALI

Lic.No/Datc105 1 0379333  Dcfcr Datc:

13.022014              17.05.2016

refcrred to DoTo NC dccided to send a

Mcet No/Datc:1/8ト Status:
DeferredCABLES&CONDUCTORS(P)IALC2/2016

LTD.,                   05.04.2016

IDecision : NC observed that the case has been

lreminderto DoT to expcdite the comments.

The case stands deferred to 17.05.2016.

‐Case No.:86/2/81-ALC2/2014  Party Name:BHANSALI

IHQ File

ll:O1/81/050/00025/AM15/

HQ File

12 :01/81/050/00087/AM15/

IRLA F‖ e

:05/23/040/00537/AM13/

CABLES&CONDUCTORS(P).ALC2/2016
LTD.,                   o5.04.2016

RLA Filc

:05/23/040/00265/AM13/

ILic.No/Date:0510380166  Defer Datc:
24.02.2014               17.052016

referred to DoT. NC dccidcd to scnd a

Meet No/Date:1/81- Status:
Deferred

Decision : NC observed that the case has been
,reminder to DoT to expedite the comments.

rThe case stands deferred to I 7.05.2016.

ICase No。 :1/2/81¨ ALC2/2014   Party Name:APAR
INDUSTRIES LIMITED

Lic.No/Date:0510380165  1Defer Datc:
‐24.02.2014               17.05.2016

referred to DoT.NC decided to scnd a

Mect No/Datc:1/8ト

ALC2/2016
.05.04.2016

Status:
Deferred

13 
Decision : NC observed that application on the subject AA of the company has not been
received as yet. NC decided to send the reminder to RA, Vadodara to forward two sets of
application at the earliest.

The case stands deferred to I 7.05.2016.

HQ File

:01/81/050/00002/AM15/

IHQ File

‐14.:01/81/050/00479/AM16/

RLA Fllc

:34/24/040/00001/AM15/

RLA File
:07/24/040/00046/AM15/

Lic.No/Date:3410039725  Defer Date:

03.04.2014              17.05.2016

Status:
Deferred

Lic.No/Date:0710104232  1Defer Date:

Case No.:4/23/81‐ALC2/2015  Party Name:AMC C00KWARE IMectNo/Datcl1/81‐

(INDIA)PVToLTDo       ALC2/2016
105.04.2016

120.05.2014 17052016
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The case stands deferrcd to 1 7.05.2016.

Case No。 :35/11/81¨ ALC2/2014 Party Name:HBL POWER
SYSTEMS LTD.,

Mcct No/Datc:1/81‐     IApproved
ALC2/2016
05.04.2016

Lic.No/Date:0910060610HQ Filc RLA File
:01/81/050/00349/Aレ 115/       :09/24/040/00057/AM15/       08.07.2014

Decision:NC dccidcd to ratify7the norms of abovc AA as pcr wHttcn commcnts of DIPP

vidc UoO.No. 12/28/2016-TSW/15 dated 05/04/2016 as under:

Words " Capacity :45Ah" may be suffixed with the description of export product.
Net weight of export product may be specified as 236 kgs containing 35.9 Kgs. of
Silver.
Word "Relevant" may be prefixed with the description of import item at Sl. No. I and
its quantity may be allowed as 36.259 Kgs. as l.0l Kgs./Kg. content in export items.

Quantity of import item at Sl. No. 2 may be allowed as 1.02 Kgs./Kg. content in export
items.

Quantity of import items at Sl. No. 3 & 4
export items.

Quantity of import item at Sl. No. 5 may
in export items.
7.Quanthy ofimportitcms at SI.No.6&7 may be allowed as applicd

RA may takc suitable consequential action accordingly.

Case No.:3/23/81-ALC2/2015  Party Name:ANAND TEKNOW MeetNo/Date:1/81‐
AIDS ENGINEERING INDIA  ALC2/2016
Ll｀D.

RLA Filc
:31/83/040/00093/AM15/

may be allowed as 1.05 Kgs./Kg. content in

be allowed as 1.05 Sq. mtrs./Sq. mtr. content

Status:
Deferred

05.042016

Lic.No/Datc:3H0064619  Defer Datc:
25.07.2014               17.05.2016

HQ Filc

:01/81/050/00478/AM16/

16 Decision:NC dccidcd to scnd a letterto■
lm to submitinformation as pcr writen comments

of MSME vide U.〇 .No.TL‐ 13024/59/2016-MMM&A― DCMSME dated 22.03.2016(copy
enclosed).

The case stands deferred to 1 7.05.2016.

Casc No。 :6/11/81-ALC2/2014  Party Name:SIECHEM

HQ Irile

TECHNOLOGIES PRIVATE
LIMITED

RLA Filc

:01/81/050/00320/AM15/       :04/24/040/00091/AM15/

Dccision:NC observed that the case has been referred

comments and deferthe case.

1｀he case stands defcrrcd to 17.05.2016.

2807.2014

to DoT.NC

Mcct No/Date:1/8ト

ALC2/2016
05.042016

Lic.No/Datc:0410159116

Status:

Deferred

Defer Datc:

1705.2016

decided to wait for their



|  ICase No.:36/11/81‐ ALC2/2014 Party Name:INDO C00L
COMPOSITES PRIVATE

I  .                       LIMITED

HQ Flle               RLA File

1181:01/81/050/00350/AM15/    .:04/24/040/00101/AM15/

Decision :NC observed that the case has bccn refcrred

l ‐their comments and deferthe case.

|  .The Case stands deferred to 17.05.2016.

05.04.2016

Lic.No/Date:0410159126  Defer Datc:

01.08.2014              ■7.05.2016

to C&PC.NC dccidcd to wal for

Status:
Deferred

Meet No/Date:1/8ト

ALC2/2016
Status:
Deferrcd

Status:
Deferred

Case No.:2/11/81¨ALC2/2014

HQ File

:01/81/050/00316/AM15/

Party Name:TTP           Meet No/Datc:1/81‐
ITECHNOLOGIES PRIVATE   ALC2/2016
LIMITED

RLA Filc

:07/24/040/00170/AM15/

05.04.2016

Lic.No/Datc:0710106521  1Defer Datc:

25.08.2014               17.052016

AA of the company has not been
Bangalore to forward two sets of

19 Decision : NC observed that application on the subject
received as yet. NC decided to send the reminder to RA
application at the earliest.

The case stands deferred to 17.05.2016.

The case stands deferred to 17.05.2016.

Party Namc:LM WIND POWER
IBLADES(INDIA)PVT.LTD

ICase No.:16/23/81‐ ALC2/2015 Party Namc:CASABLANCA   IMeet No/Datc:1/81‐      status:
|  .                     INDUSTRIES PШ VATE     ALC2/2016 ‐        DcFerrcd

lLIMITED               o5 04.2016  1

1  1HQFi18       
‐

       1良 LA rile               Li`.ヽ 6′bie:osio39111l  befer Date:
|  :01/81/050/00491/AM16/      :o5/23/040/00243/AM15/      12.09.2014  1         17.05.2016
20bぉ

tiζ16i:ヽこ 6も sさんもa thit abllicati6A oA thc ζu崎さ

`t AA 6Fthe toml五

n,has not bささh

l ‐reCe市ed as yet.NC decided to send the reminder tO cLA,Delhi tO forward two sets of

l appliCatiOn at the earliest.

I  The Case stands deferred to 17.05.2016.

:  .Case No。 :10/23/81‐ ALC2ノ2015 Party Name:URETHANE     Meet No/Datc:1/8卜     status:
|                       IELASTOMERS           IALC2/2016  1        1Deferred

05.04.2016   .
‐  ‐HQ Fi18               ‐良LA Fil`              Li`:｀ も′bie:0イ 161ζ Oケb8  befcF bitei
.   :01/81/050/00485/AM16/       :o4/24/040/00199/AM15/       11.11.2014   1          17.05.2016

121 58tisiふ五:ヽこdもとiaさ a to ζさha tti`tiま 16 fli品 16ζ66品 it infolttati6h as her↓面ttさic。品品ehiζ
l tOf MSME宙 dc U.oo No.TL-13024/58/2016-MMM&A― DCMSME datCd 16.03.2016(copy
l lcnc10sed).
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HQ F‖ c                RLA F‖ c
:01/81/050/00490/Aヽ 416/       :07/24/040/00276/AM15/

Decision :NC obscrvcd that casc has been referrcd to

comments and deferthc case.

ILic.No/Date:0710106979  Defer Date:

14.11.2014               17.05.2016

C&PC.NC decided to wait for their

Thc casc stands dcfcrrcd to 17.05.2016.

Case No.:35/17/81-ALC2/2014 Party Name:ALSTOM INDIA
LIMITED,

HQ File

23 :01/81/050/00570/AM15/

RLA File

i34/24/040/00214/AM15/

RLA File

:05/24/040/00423/AM15/

RLA Flle
:32/21/040/00162/AMi5/

Meet No/Datc:1/8ト

ALC2/2016
05.04.2016

Lic.No/Datc:3410040713

24.11.2014

Meet No/Date:1/8ト

ALC2/2016
05.042016

Lic.No/Datc:3210077400
21.01.2015

rcfcrrcd to DoT

Status:

Deferred

lDefer Date:

1705.2016

to DHI for

Status:
Deferred

Status:
Deferred

Status:

Deferred

Defcr Datc:

17.052016

Decision : NC observed that the reply of the Company has been referred
comments. NC decided to wait for their comments and defer the case.

The case stands deferred to I 7.05.201 6.

Case No.:56/17/81-ALC2/2014 Party Name:LM WIND POWER IMeetNo/Date:1/8ト
BLADES(INDIA)PVTo LTD  IALC2/2016

05.04.2016

HQ Filc                 RLA F‖ e                Lic.No/Date:0710107176  ‐Dcfer Datc:
:01/81/050/00591/AM15/       :07/24/040/00323/AM15/       12.12.2014              17.05.2016

Dccision:N(〕 obscrvcd that the reply ofthe flrrn has been referred to C&PC for comincnts.

NC decided to wait fortheir commcnts and deferthe case.

′
「 hc case stands deferrcd to 17.05.2016.

Case No.:13/23/81¨ ALC2/2015 Party Namc:METENERE LTD. IMcet No/Date:1/8ト
IALC2/2016
105.04.2016

HQ File

:01/81/050/00488/AM16/
Lic.No/Datc:0510392478  ‐Defer Date:

18.12.2014 1705.2016
25 

Decision : NC decided to send a letter to Company to submit information as per written
comments of MSME vide U.O. No. TL-13024160/2016-MMM&A-DCMSME dated
22.03.20 16 (copy enclosed).

The case stands deferred to I 7.05.201 6.

Casc No。 :26/17/81-ALC2/2014  Party Name:MAK CONTROLS
AND SYSTEMS PVT LTD.

HQ File

:01/81/050/00561/Aヽ 415/

Decision : NC observed that the reply of the firm has been
decided to wait for their comments and defer the case.

岬
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The case stands deferred to 17.05.2016.

Case No.:l2i23l8l-ALc2l20l5 Party Name:SHIVA STAINLESS Meet No/Datc:l/8 l-

う
４

HQ Flle

:01/81/050/00487/AM16/

HQ File

:01/81/050/00108/AM16/

STEEL PVToLTD.,

‐RLA Filc

:05/24/040/00494/AM15/

RLA File

:07/24/040/00470/AM15/

ALC2/2016
05.04.2016

Status:
Deferred

Lic.No/Date:0510393139  Detr Datcl

ll.02.2015               17.052016

Decision : NC observed that application on the subject AA of the company has not been
received as yet. NC decided to send the reminder to CLA, Delhi to forward two sets of
application at the earliest.

The case stands deferred to 17.05.2016.

‐  Case No.:8/5/81-ALC2/2015  Party Name:HICAL NSE
IELECTRONICS PRIVATE

Meet No/Datc:1/81-ALC2/2016 Status:

05.04.2016                   Defcrred
ILIMITED

IRLA Filc             lLic.No/Date:0710107977
107/24/040/00487/AM15/      131.03.2015

28 
'Decision :NC obierv.a tnut Oeity vide their letter
rrequested firm to depute technical representative for
enable further processing of the proposal. NC decided
'case.

The case stands deferred to 17.05.2016.

CaseNo.:7/5181-ALC2/2015 PartyName:TATA POWER
SOLAR SYSTEMS LTD.

No.l7(32)/2015 dated 09.03.2016 has
discussion with prior appointment to

to wait for the comments and defer the

Defer

Date:

17.05.2016

Status:
Deferred

Defer Date:
17.0s.2016

decided to

HQ File

291:01/81/050/00107/AM16/

Meet No/Date:1/8ト

ALC2/2016
05.04.2016

Lic.No/Datc:0710108018
‐15.04.2015

MNRE for comments.NCDecision : NC observed that case has been referred to
wait for their comments and defer the case.

The case stands deferred to I 7.05.2016.

case No.:7/23/81-ALC2/2015 Party Name:DIANA MDTAt,s Meet NoiDate: l/g l-
ALC2|20t6
05.04.2016

HQ File               RLA Filc              Lic.No/Datc:0410160412  Defcr Datc:

30 :01/81/050/00482/AM16/       :o4/24/040/00002/AM16/        16.04.2015               17.052016

1Decision:NC observed thatthe reply ofthe flrm has been refcrred to MSME for comments.
INC decided to wait fortheir comments and deferthc casc.

Status:
Deferred

脚
meferredt…矧6



Case No.:8/23/81-ALC2/2015  Party Namc:RATNAMANI    IMect No/Date:1/8ト
METALS&TUBES LIMITED IALC2/2016

05.04.2016

HQ F‖e                RLA F‖ e               Lic.No/Datc:0810135077  Defer Date:
101/81/050/00483/AM16/        :08/24/040/00020/AM16/       22.04.2015               1705.2016

31 Dccision:NC obscrved that information sought from company vide DIPP U.O.No.

12/14/2016-・「 SW/44 dated 23.02.2016 is still awaited. NC decided to send a rerninder to

company and deferthc casc.

′
I｀he case stands deferred to 17.05.2016.

ENGINEERING LIMITED

RLA Filc

Meet No/Date:1/8ト

ALC2/2016
05.04.2016

Mcct No/Date:1/8ト

ALC2/2016
05.04.2016

Lic.No/Date:0310795786

Status:
Deferred

Status:
Deferred

Status:

Deferred

Defer Date:

17.05.2016

time by 15 days for
of time and defer the

HQ F'ile RLA File Lic.No/Date:0510393999 Defer Date:

32 Decision : NC noted that MSME Deficiency letter was issued to the firm on Ol.O2.2Ol6 and
reminder on I I .3.2016 to expedite the reply. NC decided to wait for the reply of the firm and
defer the case.

l'he case stands deferred to 17.05.2016.

Casc No.:9/5/81-ALC2/2015   Party Name:BINDAL
SMELTING PVT LTD

Casc No.:37/8/81-ALC2/2015  Party Namc:L&T
HYDROCARBON

HQ File

:01/81/050/00181/AM16/

Dccision:NC observed
subnlission of complete

case.

:03/95/040/01064/AM15/        08.05.2015

that company has requested for extension of

documents.NC decided to aHow the cxtcnsion

The case stands deferred to 17.05.2016.

Casc No.:27/8/81-AI夕 C2/2015  Party Namc:HICAL NSE Status:
DeferredELECTRONICS PRIVATE    ALC2/2016

LIMITED               05.04.2016

HQ Filc

:01/81/050/00171/AM16/

Lic.No/Date:0710108272   Defer Date:
17.05.2016

:+ Decision : NC observed that DeitY vide their letter No.l7(38)12015 dated 3.3.2016 has

requested firm to depute technical representative for discussion with prior appointment to
enable further processing of the proposal. NC decided to wait for the comments and defer the

case.

'l'he case stands deferred to 17.05.2016.

35 Casc No.:44/8/81-Al,C2/2015 Meet No/Datc:1/8ト

RLA Filc

:07/24/040/00057/AM16/

Meet No/Date:1/8ト

27.05.2015

<adlq fHE/ BALJIT sttNGH
Bq qtrrfr+?rqt frrr qrqrs

O.puty Otrctor Oan.lel o, For.lgn Tr.d.
frvr <rqrs qErft*grrff{

Olroctorsta Ganarel ot For.tgn Trada
znFrcq firml D€ptt, of commorcs

arTqtl <Ff.''lta/Govt. of lndla
wrll crer- qr ffi('d...oq :.3fiawin, N-w oolhl

Status:

v-
fA-€tr€ Efcrr€ tttE?rlr

v!N(,E) XUncae t<ASHYAP
;;;. ;* fta1€ Gd!ffil

;1, '::r:r tiid.i brvitaPr''ri ortt€'?
."*+-., c:oqr. G'rGftlr'rfiiru

Party Name:MOTHERSON



HQ File

:01/81/050/00188/A「И16/

HQ File

36 :01/81/050/00189/AⅣ l16/

Decision:NC observed
H(Pt flle)dated 28.3.2016

HQ File

:01/81/050/00170/AM16/

Casc No.:6/23/81¨ALC2/2015

HQ File

SUMISYSTEMS LTD。
,

RLA Flle
:05/24/040/00094/AM16/

ALC2/2016
.05.04.2016

Deferred

‐Lic No/Datc:0510394455  Dcfer Datc:
.04.06.2015               17.05.2016

referred to C&PC for comments.NCDecision : NC observed that reply of the company
decided to wait for their comments and defer the case.

The case stands deferred to 17 .05.2016.

Case No.:45/8/81-ALC2/2015 Parry Name:MOTHERSON
SUMI SYSTEMS LTD.,

Mcet No/Date:1/8ト

IALC2/2016
105.04.2016

ILic.No/Datc:0510394456  Defer Datc:
04.06.2015 17.05.2016

that reply ol" the company to C&PC lerter No.46olu17r2ol4-pc-
is awaited. NC decided to wait for the reply and defer the case.

RLA File

:05/24/040/00097/AM16/

RLA File

:07/24/040/00080/AM16/

RLA F‖ e

Status:
Deferred

Status:

Deferrcd

Dcfer Date:

17.05.2016

NC dccidcd

The case stands deferred to 17.05.2016.

Case No.:2618/81-ALC2/2015 parryName:ZENITH

PRECISION PVT LTD.,
IMeet No/Datc:1/81‐

ALC2/2016
05.04.2016

1Lic.No/Datc:0710108374
‐16.06.2015

lo MSME for comments.Decision : NC observed that reply of the firm referred
to wait for the reply and defer the case.

The case stands deferred to I 7.05.2016.

Party Name:JAINSON CABLES IMect No/Datc:1/8ト
INDIA PVT.LTD.        IALC2/2016

105.04.2016

‐Status:

Deferrcd

Defer Datc:

17.05.201610307.2015

■rm vidc DIPP I

send a rerninder

Lic.No/Datc:0810135611

賀
掩需鳳沈嗅青::漱氣漱 :静1
casc.

The case stands defelTed t0 17.05。 2016.

Case No.:18/23/81¨ ALC2/2015 Party Name:APAR
INDUSTRIES LIMITED

39蘭
0而
「

~~~
RLA File

i34/24/040/00089/AM16/

rati″ the nOrms Of abOve AA

Mect No/Datcl1/81- Approved
ALC2/2016
05.04.2016              .

Lic.No/Datc:3410041384  1

20.07.2015

as pcr writtcn cornments Of E)IPP

U.Oo No.12/14/2016-

to flrrn and defer the

．
ｒ
　

中

「

:01/81/050/00493/AM16/

to

10



vidc U.0. No. 12128/2016-T5W/39 dated 0510412016 as under:

Words "Size: A1.2614.442 mm + ST 7/3.454 mm"
description of export item at Sl. No. l.
Words "Size: A1.30/4.53 mm + ST 1912.72 mm"
description of export item at Sl. No. 2.

1.

2.

may be added with

may be added with

ｅ

　

　

　

ｅ

ｈ

　
　
　
ｈ

3. Taking clue from SION C-7, quantities of import items may be allowed as under: '

(i) Import item No.l viz. Aluminium Ingots as I 1.127 MT as I .04 Kgs. /Kg. content
in the export products at Sl. No. 1 & 2.

(ii) Import item No.2 as applied for i.e. 3.326 MT as 1.015 Kgs. /Kg. content in the
export product at Sl. No. 1.

(iii) Import item No.3 as applied for i.e. 2.406 MT as 1.015 Kgs. /Kg. content in the
export product at Sl. No. 2.

RA may take suitable consequential action accordingly.

Casc No.:3/8/81-ALC2/2015   Party Namc:APAR
INDUSTRIES LIMITED

Casc No.:43/8/81-Al“ C2/2015 Mcet No/Date:1/81‐     c10sed
.ALC2/2016
105.04.2016

1Lic.No/Datc:3410041393

23.07.2015

‐Meet No/Date:1/81-

ALC2/2016
.05042016

Status:
Deferred

Approved

HQ File

:01/81/0

qrurtiftqr fitirtrr sa,r--rrr srrNGHgq qUtEqtr+r tqrrgr qrgrg
D.puty Dlrctor G.n.ral ot Forelgn Tred.

rrrqrr qrqrg qrrrqtrrrrgq
I:]lir(rctor.rto Gan.ral ot For.lOn Trada
rit ll-.,- E ff.t/ Dgptt. of CommercaI. '.Y aTYqsT{alGovt. of tndla. nl.:_[. =r.-+. Rt=af].-, ,..Ic"w Ecthl

Party Name:APAR
INDUSTRIES LIMITED

RLA Filc
:34/24/040/00119/AM16/

HQ File RLA Filc ILic.No/Date:3410041389  Defer Date:

:01/81/050/00l47lAMt6l :34124/0401003321AM151 2'l .07 .2015 17 .05.2016

+o Decision : NC observed that above AA olthe company has been issued on repeat basis by the
RA, Vadodara. I lowever, it was felt that RA should provide the list of items (alongwith
quantity) allowed in this case. They should also indicate the number and date of AA against
which approval was granted on repeat.

'lhe case stands deferred to 17.05.2016.

Case No.:5/23181-ALC2/2015 Party Name:JAYBEE Mcet No/Date:1/81‐

LAMINAT10NS PVT LTD   IALC2/2016
105.04.2016

HQ Flle RLA File Lic.No/Date:0510395026

41 :01/81/050/00480/AM16/       :05/23/040/00152/AM16/       122.07.2015

Decision:NC dccidcd to ratify the norms of above AA as per wH■ en comments of MoS
vidc U.O.No.2(4)/2015¨ TW dated 24/02/2016(Copy Cnc10sed)。

RA may suitablc conscquential action accordingly.

50/00187/AM16/

倒

42



Decision : NC observed that application on the subject AA of the company has not bccn
received inspite of repeated reminders dated 9.10.2015,13.1 1.2015,15.12.2015, 2l.Ol .2016
and 14.03.2016. Hence, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:11/23/81‐ ALC2/2015 Party Name:TBEA ENERGY   Meet No/Date:1/8ト

|(INDIA)PRIVATE LIMITED  ALC2/2016
0504.2016

IHQ Filc               ‐RLA Filc              .Lic.No′ bit`:b416o4i397  b`fcr batc:
43:O1/81/050/00486/AM16/    :34/24/040/00123/AM16/    123.07.2015         17.052016
1Decision:NC observed that case has been referred tO DHI for comments.NC decided to wait

fortheir comments and deferthe case.

.The case stands deferred tO 1 7.05.2016.

IHQ File

44 :01/81/050/00275/AM16/

DISTRIBUT10N SYSTEMS

RLA File

:09/24/040/00209/AM16/

Mcct No/Date:1/81‐

ALC2/2016
05.04.2016

Lic.No/Datc:0910062433

03.08.2015

rcceived and same ls

Status:
Deferred

Status:
Deferred

Defer Date:
17.0s.2016

being sent to

Case No.:10/14/81-ALC2/2015  Party Name:TOSHIBA

TRANSMISSION&

Decision : NC observed that reply of the firm has been
DHI for comments. NC decided to defer the case.

The case stands deferred to 17.05.2016.

Case No.:19/23/81-ALC2/2015 Party Name:KUMAR

INDUSTRIES

HQ File               RLA Fil`
:01/81/050/00494/AM16/       :o5/23/040/00194/AM16/

Decision:NC decided tO ratify thc nOrms of above

vide u.o.No.as under:‐

Mcet No/Date:1/8ト Approved
ALC2/2016
105.04.2016
‐
Lic.No/Date:0510395272
‐11.08.2015

AA as per writtcn cOmments of DIPP

45

Words "containing 197000 Kgs
export product.
Words "of relevant thickness and
and its quantity may be allowed
the export products.

RA may suitable consequential action accordingly.

of Stainless Steel" may be suffixed with the description of

I grade" may be suffixed with the description of import item
as applied for i.e. 216700 Kgs. as l.l0 Kgs./Kg. content in

１

　

　

２

７

　

．

つ
４
ｎ
υ

‐Case No.:6/14/81‐ALC2/2015

46 1

1/AM16/

Party Name:GLAZIUM
FACADES PRIVATE LIMITED

RLA File
:31/83/040/00067/AM16/

Meet No/Datc:1/8ト

ALC2/2016
05.04.2016

Status:
Deferred

Lic.No/Dttc:3H0065618  Dcfer Datc:
03.09.2015               17.05.2016

鱗 講 屋



Decision : NC observed that case has been referred to MSME for comments. NC decided to
wait for their comments and defer the case.

'fhe case srands deferred to 17.05.2016.

Casc No.:18/17/81¨ALC2/2015

HQ File

47 :01/81/050/00341/AM16/

HQ Filc

:01/81/050/00338/AM16/

Party Name:JINDAL SAW LTD ,Meet NoiDate:l/8 l-

Decision : NC observed that application on the subject AA of the company
received from RA. NC decided to send a reminder to firm and defer the case.

RLA File

:05/23/040/00229/AM16/

RLA Filc

:09/24/040/00252/AM16/

‐
ALC2/2016
105.04.2016

1Lic.No/Date:0510395537

104.09.2015

'Meet No/Date:1/81¨IALC2/2016
05.04.2016

1Lic.No/Dtte:0410161005
‐10.09.2015

dated 16.2.2016、vas issued

Status:
Deferred

Defer Date:
17.05.2016

has not been

Status:
.Deferred

Defer Date:
17.05.2016

to firm. NC

The case stands deferred to 17.05.2016.

Casc No.:6/17/81-ALC2/2015  Party Name:Z7~「 INDIA
PRIVATE LIMITED

RLA Filc

:04/24/040/00134/AM16/

HQ Filc

48 :01/81/050/00329/ノ Mヽ16/

Decision : NC observed that DeitY deficiency letter
decided to send a reminder to firm and defer the case.

'lhe case stands deferred to 17.05.2016.

Case No.:14/17/81-ALC2/2015  Party NamciCOSMO FERRITES Meet No/Date:1/81-
LTD.                IALC2/2016

.05.04.2016

IIQ F'ile RLA File Lic.No/Date:2210015312 Defer Date:

4e:0li8l/0501003371{M161 :2212410401000391AM161 t7.09.201s 17.0s.2016

Decision: NC observcd that MSME D/L dated 12.02.2016 was issued to Company.NC
decided to wait for the reply of the company and defer the case.

The case stands deferred to 1 7.05.201 6.

Casc No.:15/17/81-ALC2/2015 Party Namc:THERMO CABLES IMeetNo/Date:1/81-
LIMITED                ALC2/2016

.05.04.2016

Rcjected

Lic.No/Date1091 0062668

128.09.2015

50 Decision :NC observed that DIPP deficiency letter sent to Company on 10.1 2.2015 followed
by reminder dated 25.1.2016. Since, no reply was received form the company despite

reminder, the committee decided to reject the case with direction to firm to pay customs duty

Status:
Deferred

|&appliCable interest for EODC.

.Fツ
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IHQ File

51 :O1/81/050/00339/AM16/

HQ Filc

:01/81/050/00331/Aヽ 416/

Case No.:3/17/81-ALC2/2015  Party Name:HORIZON
EXPORTS

RLA Filc

:05/23/040/00280/AM16/

RLA File

:06/24/040/00018/AM16/

Status:
Deferred

Lic.No/Datc:0510395759  Defer Date:

29.092015 17052016

Mcct No/Datc:1/81‐      ReicctCd
ALC2/2016
105.04.2016

Lic.No/Date:0610038233

08.10.2015

Case No.:16/17/81-ALC2/2015 Party Name:ITP ELECTRONICS Meet No/Datc:1/8ト
PRIVATE LTD           ALC2/2016

05.04.2016

Decision : NC observed that company has requested for extension of time by 20 to 25 days

for fumishing the reply. NC decided to allow the extension of time and defer the case.

The case stands deferred to I 7.05.201 6.

Decision :NC notcd that the company has not replied to DIPP D/L dated

renlinder dated 25.01.2016.Since no reply was rcccived frorll the company

rcminders,the committee decided to rttcCt thC case with direction to■ rm
duty&applicable interest for EODC.

RA rnay take suitable consequential action accordingly.

Case No.:1/23/81-ALC2/2015  Party Namc:JLC ELECTROMET MectNo/Datc:1/8ト
PVT.LTD。,              ALC2/2016

05042016

HQ File RLA File Lic.No/Datc:1310048022
:01/81/050/00476/AM16/       :13/24/040/00031/AM16/       29.10.2015

1Decision:NC decided to ratify the norms of above AA as pcr written commcnts of DIPP

lvide U.0.No. 12/28/2016¨ TSW/53 dated 05/04/2016,as under:‐

53 1     Taking cluc from SION C-1801,Advancc Authorisation may bc ratincd as under:―

10.12.2015 and

despite repeated

to pay customs

Approved

l. Quantity of import item at Sl No. I may I

in the export products.
2. Quantities of import items at Sl No. 2 &.3

content in the export products.

RA may suitable consequential action accordingly.

be allowed as 1.02 Kgs./Kg. content

may be allowed as l.0l Kgs./Kg.

Status:

Defcrrod

Defcr Datc:

17.05.2016

not received from the
to forward the copy of

Case No.:1/17/81‐ALC2/2015  Party Name:JST STESALIT   Meet No/Datc:1/8ト
TRANSFORMERS PVT.LTD., IALC2/2016

0504.2016

HQ Filc               i
:01/81/050/00324/AM16/       1

1Decision:NC observed that
concerned RA.NC decided

RLA Filc Lic No/Datc:2210015342
:22/24/040/00052/AM16/       02.11.2015

1 hard cOpy applicatiOn of the AA has

to send a rcnlindcr tO cOnccrned RA

V躙
.「 T:Fl:lT「鷺ぎT■が、1
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application for exarllination and defer the casc.

The case stands deferred to 17.05.2016.

Case No。 :1/20/81‐ ALC2/2015  Party Name:BHARAT HEAVY 'Meet No/Date:1/81-
ELECTRICALS LIMITED    ALC2/2016

105.04.2016

HQ Filc

55 :01/81/050/00403/AN416/

HQ Fi:e

:O1/81/050/00499/AM16/

IHQ File

58 :01/81/050/00500/AM16/

59 Case No.:2/23/81-ALC2/2015

RLA F‖ c

:06/24/040/00031/AM16/

LIMITED

RLA F‖ e

:04/24/040/00196/AM16/

LIMITED

RLA Filc

:04/24/040/00202/AM16/

Approved

Lic.No/Date:0610038249

09.11.2015

Mcet No/Date:1/81‐      Closed
lALC2/2016
.05.04.2016

1Lic.No/Date:3410041678

Status:
Deferred

105.04.2016

Lic.No/Date:0410161430  Defer Date:

115.12.2015              17.05.2016

05.04.2016

1Lic.No/Date:0410161439  Defer Date:
11712.2015               17.05.2016

Decision : NC decided to ratify the norms of above AA as per written comments of DHI
vide U.O. No. TSWB 3122612016 dated 05 10412016 (Copy enclosed).

RA may take suitable consequential action accordingly.

HQ Filc RLA Irilc

56 :01/81/050/00325/AM16/       :34/24/040/00211/AM16/       10.11.2015

Dccision : :NC observed that hard copy of application ofthe AA ofthe company has

becn receivcd inspite of repcated rerllinders.Hence,NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No。 :2/17/81-ALC2/2015  Party Namc:APAR
INDUSTRIES LIMITED

Case No.:24123181-ALC2l20l5 Party Name:SIECHEM
TECHNOLOGIES PRIVATE  ALC2/2016

‐Meet No/Date:1/8ト

Decision : NC obscrved that case relates to DIPP. hence a copy of the application may be

forwarded to DIPP seeking their comments and case may be deferred.

'fhe case stands deferred to 17.05.2016.

Case No.:25123181-1\1,C2/2015 Party Name:SIECHEM Mcct No/Datc:1/81‐ Status:
DeferredTECHNOLOGIES PRIVATE  IALC2/2016

Decision : NC observed that case relates to DIPP, hence a copy of the application may be

forwarded to DIPP seeking their comments and case may be deferred.

'l'hc case stands deferrcd to 17.05.2016.

Party NameiCOSMO FERRITES IMcct No/Datc:1/81¨

LTD.                 ALC2/2016
Status:

Defcrrcd

_叫 _sadt<r fHE/ BAL:,I-r sINGH

;*ffi*H.lB?8.#-Ho.
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Decision : NC decided to send a letter to Company to subrnit information as per 、vritten
comments of MSME vidc their lD Notc No.13024/55/2016-MMM&A― DCMSME datcd 07
1/03/2016(Copy enc10scd).

The case stands deferred to 17.05.2016.

18.12.2015

Case No.:22/23/81‐ ALC2/2015  Party Name:RATNAVEER    Meet No/Datc:1/81‐
STAINLESS PRODUCTS(PVT)ALC2/2016
1LTD,                  05042016

HQ File

:O1/81/050/00477/AM16/

HQ File

101/81/050/00497/AM16/

RLA Flle

:22/24/040/00084/AM16/

05.04.2016

Lic.No/Datc:2210015383  Defc・ r Datc:

17.05.2016

Status:
Deferred

Defer Datc:
17.05.2016

advise of the

Status:
Deferred

Lic.No/Date:0510397166  Dcfer Date:

01.01.2016               17.05.2016

subrnit information as per writtcn

05/04/2016 as under:

-^ Decision : NC decided to send a letter to firm to submit information as per
'60 ,"pr.r.ntative of DIPP as under:

Information in respect of S.No. 3,4,5,1 I &l 1A of Standard Deficiency Letter - Export
Product wise.

The case stands deferred to 17.05.2016.

‐Case No。 :23/23/81¨ ALC2/2015 Party Name:RATNAVEER    Mcct No/Datc:1/8ト
STAINLESS PRODUCTS     ALC2/2016
(PVT)LTD,              o5.04.2016

HQ Filc               RLA Filc Lic.No/Date:3410041771  Defcr Datc:
:01/81/050/00498/AM16/ :34/24/040/00169/AM15/ 3012.2015 17.05.2016

o, Decision :.NC decided to send a letter to firm to submit information as per advise of the"' representative of DIPP as under:

Information in respect of S.No. 3, 4, 5, I I &1 I A of Standard Deficiency Letter - Export
Product wise.

The case stands deferred t0 17.05.2016.

Case No.:27/23/81-ALC2/2015 Pany Name:Л NDAL SAW LTD IMeetNo/Datc:1/81‐ Status:
Deferred

IRLA Filc              Lic.No/Datc:3410041770
:34/24/040/00154/AM16/       30122015

ALC2/2016
0504.2016

う
４
４
υ

HQ File RIッ A Ilile

:01/81/050/00502/AM16/       :o5/23/040/00395/AM16/

Decision : NC decided tO send a letter tO COmpany to

comments of DIPP U.O.No.12/28/2016¨ TSW/62 dated

I . Information in respect of Sl. No. 4, 5 & 1l of Standard Deficiency Format, Export
product、 vise.

dhiCknessof3LPE

coating and internal epoxy lining in export items at SI.No.1,

州
C‐,一
||.「 ● 1く ■  1｀ ・■、P
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2&3.
3. Detailed calculations/basis for the quantities of coating and lining materials,

supported by coating/lining thicknesses and coating/lining areas in export items
and wastages claimed at each stage of manufacture.

The case stands deferred to 17.05.2016.

Case No.:21/23/81-ALC2/2015  Party Namc:FITEX
INDUSTRIES LTD.

HQ File

IMeet No/Date:1/8ト

ALC2/2016
105.042016

Lic.No/Date:3010103692

06.01.2016

DIPP for comments.NC

Status:
Deferred

Defer Date:
17.05.2016

decided to

RLA File

63 :01/81/050/00496//ヽ
M16/       130/24/040/00037/AM16/

Decision : NC obscrvcd that casc has bcen referred to

wait brtheir comments and deferthe case.

The case stands defcrrcd to 17.05.2016.

Casc No.:26/23/81-ALC2/2015 Party Name:SOURIAU INDIA  Meet No/Datc:1/8ト
PRIVATE LIMITED        ALC2/2016

05.04.2016

Approved

HQ Filc

:01/81/050/00501/AM16/

Decision : NC decided to ratify the norms of above AA as per written comments of DeitY
vide U.O. No. l7(12)12016-IPHW dated 09 10312016 closed.

RA may take suitable consequential action accordingly.

Casc No.:1/1/81‐ ALC2/2016  Party Namc:ARFIN INDIA  Mect No/Date:1/81-ALC2/2016 Status:

RLA FHc
:10/24/040/00094/AM16/

LIMITED

RLA F‖ c

Lic.No/Datc:1010059391

27.01.2016

05.04.2016

Lic.No/Date:0810137489HQ Filc

Deferrd

Defer Date:

:01/81/050/00 545lAMl6l :0812410401004461AM161 22.03.2016 17 .05.2016

65 Decision : NC observed that hard copy application of the subject AA has not been received

from the concerried RA. NC decided to send a reminder to concerned RA to forward the copy

of application for examination and defer the case.

'l'he case stands deferred to 17.05.2016.

Ofninc Agenda Mccting No.01/81 dated 05.04。 2016

Sl.No.1

M/s.Carclo Tcchnical Plastics(P)Ltd.Casc No.AR

「 .No.O1/81/162/0043/AM'14/DES―
IIMceting No. 0li 8 I

Datcd:-05.04.2016 RA File No.1/02/2010:EOU:CSEZ/

Request of M/s. Carclo Technical Plastics (P) Ltd. Bangalore

100%EOU) forwarded by Develo t Commissioner SCEZ Bangalore
Subjcct:
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for fixation of sc

Decision: NC observed that reply of the firm has been referred to C&PC for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to I 7.05.201 6.

SI.No.2

Case No. AR M/s. McCom Industries (lndia) Private Limited
Meeting No.01/81 File No.01/81/50/00447/AM14/DES.H
Dated:-05.04.2016 RA Filc No.03/95/040/00616/AM14
Subject: Request for ratincation of norrns in respect of Advance Authorization

No.0310756576 dated Ol.11.2013.

Decision: NC observed that reply of the firm has been referred to MSME for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 17.05.2016.

SI.No.3

Case No. AR M/s. Narayan Powertech Pvt. Limited
Meeting No.01/81 File No.01/81/050/971/AM07/DES.H
Dated:-05.04.2016 RA File No.34/24/040/00179/AM07
Subject: Modiflcation of flxed norrns in rcspect Of Advance Authorization No.

3410017503 dated 28.ll.2006

Decision: NC observed that reply of the firm hu
decided to wait for their comments and defer the case.

The case stands deferred to 17.05.2016.

Sl.No. 4

Case No. AR M/s. Leitwind Shriram Manufacturing Limited
Mceting No.01/81 File No.O1/81/50/227/AM14/DES.H
Dated:-05.04.2016 RA File No.04/24/040/00069/AM14
Subject: Ratiflcation Of norms

0410147963 dated 15.07
of Advance Authorization No.in  respect

2013
uecrsron: NU oDserv€
decided to wait for the

The case stands defen

)d that reply of the company has been referred to DHI for comments. NC
rir comments and defer the case.

red to 17.05.2016.

SI.No.5

Case No. AR M/s. Alstom Projects India Limited
Meeting No.01/81 File No.01/81/050/0006/AM13/DES.H
Dated:-05.04.2016 墜生Ш,No.34/24/040/00264/AM12

Fixation of norms fixed in respect
3410033396 dated 05.03.2012.
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Decision: NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. TSW(B)/3/(50)12012 dated 161312016 (Copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No.6

Case No. AR M/s. Alstom Projects India Limited
Mceting No.01/81 File No.01/81/050/00460/AM12/DES.H
Dated:‐ 05.04.2016 RA Filc No.03/94/040/00910/AM12

Subject: Modincation of norms flxed in respect of Advance Authorization No.

0310677472 dated 18.01.2012.

Decision: NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. TSW(By3/(50)/2012 dated 161312016 (Copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No.7

Case No. AR M/s. Alstom Projects India Limited
Mccting No.01/81 「 ile No.01/81/050/00195/AM13/DES.H

Dated:‐ 05.04.2016 RA Filc No.34/24/040/00053/AM13

Subject: Modiflcation of norrns flxed in respect of Advancc Authorization No.

3410034345 datcd 13.06.2012.

Decision: NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 1'SW(by3(50)12012 dated l61312016 (Copy enclosed)

RA may take suitable consequential action accordingly.

Sl.No.8

Casc No.AR M/s. Toshiba JSW Power Systems Private Limited
Mcctintt No.O1/81

「
ilc No.01/81/050/060/AM14

Dated:-05.04.2016 RA Filc No.04/24/040/00014/AM14

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0410145237 dated l7 .04.2013.

Decision: NC noted that DHI Deficiency letter was issued to the firm on 0110212016 followed
by reminder on 1110312016. Reply of the firm is still awaited. NC decided to wait for the reply
ofthe firm and defer the case.

'l'he case stands deferred to I 7.05.2016.

SI.No.9
M/s.Minox Mctal Private LimitedCasc No.AR
Irile No.01/81/50/000H/AMHMceting No.01/81

RA File No.07/24/040/00008/AMllI)ated:-05.04.2016

Modification/Amendment of ratified norms in respect of Advance

Authorization No. 07 10070925 dated I 3.04.201 0.
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Decision: NC observed that reply of the firm has been
decided to wait for their comm.ents and defer the case.

The case stands deferred to 17.05.2016.

referred to MoS for comments. NC

SI.No。 10

Case No. AR M/s.Minox Metal Private Lirnitcd

Meeting No.01/81 File No.01/81/50/00432/AM10
Dated:¨ 05.04.2016 RA File No.07/24/040/00391/AM10
Subject: Modification/Amendment of ratified norms in ,erp""t of Adr.on..

Authorization No. 0710069470 dated 19.01 .2010.
Decision: NC observed that reply of the firm
decided to wait for their comments and defer the case.

The case stands deferred to I 7.05.2016.

SI.No.H
Case No. AR M/s.Finolex Cables Limited

Meeting No. 0l/8 I File No.01/81/162/00515/AM13/
Dated:¨ 05.04.2016 RA File No.31/80/040/00104/AM02
Subject: Modification/Amendment of ratified norm@

Authorization No. 3 I 10004038 dated I I .06.2001 .

Decision: NC observed that reply of the fi.*
decided to wait for their comments and defer the case.

The case stands deferred to 17.05.2016.

Sl.No.12

Case No.AR M/s.Asiatic Electrical&swi Private Limited
Meeting No.01/81 File No.01/81/50/271/AM10/
Dated:_05.04.2016 RA File No.05/23/040/00058/AM10

Modification/Amendment of
Authorization No. 05 1025 I l0l

ratiflcd norins in

dated 16.10.2009.

respect of Advance

Decision: NC observed that replyffi referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to I 7.05.201 6.

Case No. AR M/s.Gra宙 ta lndia Limited
Mceting No.01/81 File No. 01/81/050/00313/AM15/
Dated:-05.04.2016 4/

.Firution of nor*r in ..rp..t of AA
Decision: NC observeA th
for their comrylents and defer the case.
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SI.No.13



'l'he case stands deferred to 17 .05.2016.

Sl.No.14

Casc No. AR M/s. Sumi Motherson Innovative Engineering Limited
Mceting No.01/81 File No.01/81/050/00376/AMl1/
Datcd:-05.04.2016 RA Filc No.05/24/040/00460/AM10/

Subject: Fixation ofnorrFls in respect ofAdvance Authorization No.0510258719

dated 17.02.2010。

Decision: NC observed that case has been referred to C&PC for comments. NC decided to wait
for their comments and defer the case.

The case stands deferred to I 7.05.2016.

SI.No.15

Case No. AR M/s. MPP Technologies Private Limited

Mcctintt No.01/81 Filc No.01/81/050/00464/AMl1/
Datcd:-05.04.2016 RA Filc No.07/24/040/00268/AM11/

Subject: Modification/amendment of ratified norms in respect of Advance
Authorization No. 07 10074776 dated 12. I 0.2010.

Decision: NC observed that case has been referred
lor their comments and defer the case.

T'he case stands defcrrcd to I 7.05.2016.

to DHI for comments. NC decided to wait

SI.No.16

Case No. AR M/s. Mayfair International
Meeting No.01/81 Irile No.01/81/050/00558/AM15/

Datcd:-05.04.2016 RA Filc No.03/95/040/00780/AM15/

Subject: Modification/amendment of ratified norms in respect of Advance
Authorization No. 03 | 07 92255 dated 22.1 2.20 1 4.

Decision: NC observed that DIPP deficiency letter was issued to the firm on 0110212016
followed by reminder dated 1110312016. Reply of the firm is still awaited. NC decided to wait
for the reply of the firm and defer the case.

'lhe case stands deferred to 17.05.2016.
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SI.No.17

M/s. Shree-Ji PowerlinesCasc No.AR
Mceting No.01/81 「 ile No. O1/81/050/00429/AM14/

RA File No.03/95/040/00420/AM14/Datcd:¨ 05.04.2016

Fixation of norms in respect of Advance Authorization No.0310746451

dated 22.08.2013.

Decision: NC observed that DHI deficiency
followcd_bv remindcr dated l1/03/2016.Repl

letter was issued to the
of the firm is still awaited.

flrrn on 01/02/2016

NC decided to wait



for the reply of the firm and defer the case.

The case stands deferred to I 7.05.20 1 6.

SI.No.18

Case No. AR M/s. Ratnesh Metal Private Limited
Mecting No.01/81 F.No.01/81/050/00374/AMl1/

Dated:-05.04.2016 RA File No.08/24/040/00256/AM10/

Subject: Modification/amendment of ratified norms in respect of advance
authorization no. 0810085 1 l5 dated 21.12.2009.

Decision: NC decided to ratify the norms of above AA as per written comments of MoS vide
U.O. No. 2(13)12006-td-Vol IV dated 0110312016 copy enclosed).

RA may suitable consequential action accordingly.

SI.No. 19

Case No. AR M/s. Gamesa Wind Turbines Private Limited
Mecting No.01/81 HQ File No.: 0l /81 1050100278/AM l5/
Dated:-05.04.2016 RA File No.104/24/040/00004/AM15/
Subject: Fixation of norms in respect of Advance Authorization No. 0410157311

dated 22.04.2014.
Decision: NC observed that case has been
for their comments and defer the case.

The case stands deferred to 17.05.2016.

referred to DHI for comments. NC decided to wait

SI.No.20

Case No. AR M/s.Rollwe‖ Forge Private Limited

Meetins No. 0l/81 HQ File No.: 0l/81/0s0/00530/AM I 5/
Dated:-05.04.2016 RA File No.:24/24/040/00015/AM15/
Subject: Fixation of norms in respect of Advance Authorization No. 2410041622

dated 12.11.2014.
Decision: NC decided to ratify the norms in respect of above AA as per written comments of
DIPP UO No.1212812016-TSW20-AIR dated 05 t0412016 as under :

l. Quantityof import item may be allowed as 302400 Kgs. as l.l2 Kgs./Kg. content in
the export products after taking 20 Yo recovery from scrap.

RA may take suitable consequgntial action accordingly.

Sl.No.21

Case No. AR M/s. Minox Metal Private Limited
Meeting No.01/81 HQ File No.: 0l/81/050/00453/AM I 0/
Dated:-05.04.2016 RA File No.:07/24/040/00413/AM10/
Subject: Modification/amendment of

authorization no. 07 I 0069856
ratified norms in
dated 05.02.2010.

respect of advance
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Decision: NC observed that reply of the firm has been referred to MoS for comments. NC
decided to wait for their comments and defer the case.

'l'he case stands deferred to I 7.05.2016.

Sl.No.22

Case No. AR M/s. Trafomec India Magnetics Private Limited
Mceting No.01/81 HO File No.:01/81/050/00270/AM13/
Datcd:-05.04.2016 RA File No.:07/24/040/00216/AM13/

Subject: Fixation of norms in respect of Advance Authorization No.0710090674

dated ll.09.2012.

Decision: NC observed that case has been

for their comments and defer the case.

'l'he case stands deferred to 17.05.2016.

referred to DHI for comments. NC decided to wait

Sl.No.23

Casc No. AR M/s. 'l'rafomec India Magnetics Private Limited
ⅣIccting No.01/81 HO File No.:01/81/050/00325/AM12/

Dated:-05.04.2016 RA File No.:07/24/040/00258/AM12/

Subject: Fixation of norms in respect of Advance Authorization No.0710083779

dated 08.ll.2011.

Decision: NC observed that case has been

for their comments and defer the case.

'l'he case stands deferred to 17.05.2016.

referred to DHI for comments. NC decided to wait

Si.No.24

Case No. AR M/s. Angelique International Limited
Mcctintt No.01/81 HQ Filc No.:01/81/50/271/AM13/

Datcdi-05.04.2016 RA File No.:05/23/040/00199/AM13/

Subject: Modification/amendment of ratified norms in respect of advance

authorization no. 0510334458 dated 12.09.2012.

Deci.io* trc obseived that case has been referred to DIPP for comments. NC decided to wait

for thcir comments and defer the case.

'l'hc case stands deferred to 17.05.2016.

Sl.No.25

Case No.AR M/s. LM Wind Power Blades (lndia) Private Limited

Mceting No.01/81 HO File No.:01/81/050/00473/AM15/

Dated:-05.04.2016 RA Filc No.:07/24/040/00250/AM15/

Subject: Modification/amendment of ratified norms in respect of advance

authorization no. 07 I 0l 06866 dated 20. 10.201 4.

D...iri,r".J.lc 
"b*rved 

thaicase has been referred to C&PC for comments. NC decided to wait

lor thqirpomments and defer the case.
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The case stands deferred to I 7.05.201 6.

SI.No.26

Case No. AR M/s. Crompton Greaves Limited
Mceting No.01/81 HQ File No.:O1/81/50/311/AM13/
Dated:-05.04.2016 RA File No.:03/94/040/00128/AM13/
Subject: Fixation of norms in respect of Advance Authorizafion No. nav-ancc

Authori sation No.03 1 07 097 7 0 dated 20.09 .20 12.
Decision:NC decided to ratify the norms in respect Of above AA as per written comments of

DHIUO No.TSWB 3/35/2012 dated 22.03.2016(Copy Cnc10sed).
RA may take suitable consequential actiOn accOrdingly._

SI.No.27

Case No. AR M/s. Crompton Greaves Limited
Meeting No.01/81 HQ File No.:01/81/050/00505/AM15/
Dated:-05.04.2016 RA File No.: 03/94/040/00268/AM15/
Subject: Fixation of norms in respect of Advance Authorization No. Advance

A uthori sati on No. 03 I 07 89 692 dated 26.09 .20 I 4.
Decision:NCobservedthatcasehasbeenreferr.d
for their comments and defer the case.

The case stands deferred to 17.05.2016.

SI.No。 28

Case No. AR M/s.Gallantt Mctal Limited,Gandhidham,Kutch,

Meeting No. 0l/81 FoNo.O1/81/061/00001/AM16/DES― I1/
Dated:-05.04.2016 KASEZ File No.37/24/040/0006/AM16/

Fixation of norms in respect of advance affi
dated 13.01.2016 for import of non alroy steel scrap and export of non
alloy steel bariMS bar.

Decision: NC decided to send O"
26.02.2016 and to defer the case (Copy enclosed).

The case stands deferred to 23.02.2016.

M/S・ 9allantt Metal Limited,GOndhidham,Kutch,GЧ iarat
MectinA No.01/81 FoNo.01/81/061/00002/AM16/DES― l1/
Dated:-05.04.2016 KASEZ File No.37/

Fixation of norms in respect of uA
dated 13.01.2016 for import of non ailoy steel scrap and export of non
alloy steel barlMS bar.

O No.2(25)/2015¨ TD dated

Subject:

SI.No.29

艤 彗屋



26.02.2016 and to defer the case (Copy enclosed).

The case stands deferred to 23.02.2016.

SI.No.30

Case No. AR M/s. Manaksia Limited (Formerly Hindusthan Seals Limited)

Mecting No.01/81 File No.01/81/050/00418/AM15/

Dated:-05.04.2016 RA File No.02/24/040/00123/AM15/

Sub.lect: Modification/amendment in fixed norms in respect of Advance
Authorization No. 0210204981 dated 15.09.2014.

Decision: NC decided to modify the norms in respect of above AA as per written comments of
DIPP vide their UO No.l2l28l20l6-TSW/30-A/R dated 0510412016 as under:

l. Export item to contain 665.21 MT of Aluminium coils/Sheets.
2. Words "of relevantthickness" may be suffixed with the description of import item and

its quantity may be allowed as applied for i.e. 671.65 MT as l.0l Kgs./Kg. content in
export item.

RA may take suitable consequential action accordingly.

Sl.No.31

(lasc No.AR M/s. Alstrong Enterprises India Private L.imited

Ⅳleeting No.01/81 F.No.01/81/050/00400/AM16/

I)atcd:-05.04.2016 RA Filc No.05/23/040/00272/AⅣI16/

Sub.iect: Modification of fixed norms in respect of advance authorization no.

05 10396200 dated 03.1 L2015.
Decision: NC observed that case has been

I'or their comments and defer the case.

'l'he case stands deferred to 17.05.2016.

referred to DIPP for comments. NC decided to wait
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Sl.No.32

Casc No.AR M/s.Anvil Cablcs Privatc Limited

Mccting No.01/81 F.No.O1/81/050/00156/AM16/

1)atedi¨ 05.04.2016 RA Filc No.02/24/040/00036/AM16/

Subject: Fixation of norms in respect of advance authorization no. 0210205904

dated 22.06.2015
Decision: NC observed that case has been referrcd to DIPP for comments. NC decided to wait
I'or their comments and defer the case.

'fhe case stands deferred to 17.05.2016.

SI.No.33
M/s. Asiatic Electrical & Switchgear Private Limited

File No.01/81/50/164/AM09/

Casc No.AR

Meetinsi.jo. qllSl



Datcd:-05.04.2016 RA File No.05/24/040/00183/AM09
Subject: Modification/Amendment of ratified norms in respect of Advance

Authorization No. 05 I 0308162 dated I 6. I I .201 I .
Decision: NC observed that case has been referred to DHI
for their comments and defer the case.

The case stands deferred to I 7.05.201 (.

for comments. NC decided to wait

SI.No.34

Case No. AR M/s. Associated Cables Pvt. Ltd.
Ⅳlccting No.01/81 File No.01/81/050/00136/AM16/
Dated:-05.04.2016 RA File No.03/94/040/01152/AM15/
Sub-iect: Modi3cation/amendment of norms in respect of advance authorizatiOn

no.0310794761 dated 20.03.2015。

Decision:NCobservedthatcasehasbeenreferredtoDIPPf".coM
for their comments and defer the case.

The case stands deferred to 17 .05.2016.

SI.No.35

Clase No. AR M/s. Crompton Greaves Limited
Meeting No.O1/81 HQ File No.01/81/050/000503/AM15/DES― II

Datcd:-05.04.2016 RA File No.03/94/040/00378/AM15
SLrb.iect: Fixation of nOrms in rcspcct Of advance authOrization nO.o310789833

dated 30.09.2014.

Decision:NCobservedthatcasehasbeenreferredt
for their comments and defer the case.

The case stands deferred to 17.05.2016.

SIo No.36

5皇22N2全塁        ll望

`E:⊆

E2聖 219里 11三22X2E Lil聖 :12墾
Mecting No.01/81 HQ File No.01/81/050/000
Dated:-05.04.2016 RA File No.03/94/040/00292/AM14/
Sub.iect: Modincation of■ xed norms in respect Of advance authorizatiOn no.

0310767760 dated 24.01.2014.

Decision: NC observed that case has be"n ,
for their comments and defer the case.

The case stands deferred to 17.05.2016.

Si.No.37

Case No. AR M/s. Crom Creaves Limited
Meeting No.01/81 File No.01/81/050/0006`勇雨π再瓦荘百覇
Dated:-05.04.2016 RA File No.03/94/040/00391/AM14/

Modification of fixed norms in ."i
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0310766731 dated 17.01.2014.

Decision: NC observed that case has been referred to DHI for comments. NC decided to wait
for their comments and defer the case.

The case stands deferred to I 7.05.2016.

38NoSI

Case No. AR M/s. Delphi Connection Systems Private Limited
Meeting No. 0l /81 F,No.01/81/050/00103/AM16
Datcd:-05.04.2016 RA File No.10/24/040/00135/AM15

Subject: Fixation of norms in respect of advance authorization no. 1010059079
dated 25.03.2015.

Decision: NC observed that firm has not to furnished information sought by C&PC vide their
letter No.460l | 19012014-PC-ll and last reminder dated 24.1 I .2015 for examination of the case.

However, no information received from the firm. NC decided to send a reminder and defer the
case.

]'he case stands deferred to I 7.05.2016.

Sl.No.39

Case No. AR M/s. Elgi Rubber Cornpany I-inrited, Coirnbatore

Mccting No.O1/81 HO Filc No.O1/81/171/00613/AM16/DES― II

Datcd:-05.04.2016 MEPZ SEZ&HEOUs File No.A/2008/041/EOU/TN
Sub.iect: Fixation of rvastage norms for 100% EOU in respect of M/s. Elgi

Rubber Corrpany Limited, Coirnbatore.
Decision: NC observed that case has been referred to DIPP for comments. NC decided to wait
for their comments and defer the case.

The case stands deferred to I 7.05.2016.

Sl.No.40

Case No. AR M/s.FCI OEN Connectors Limited

Meeting No. 0l/8 I Filc No.01/81/050/00421/AM15/

Datcd:-05.04.2016 RA File No.10/24/040/00058/AM15/

Subject: Fixation of norms in respect of advance authorization no. 1010058810
dated 26.09.2014.

Decision: NC observed that case has been referred to DeitY
for their comments and defer the case.

The case stands deferred to I 7.05.20 I 6.

for comments. NC decided to wait

Sl.No.41

(:ase No.AR M/s.FCI OEN Connectors Limited

Meeting No. 0l/81 Filc No.01/81/050/00154/AM16/

I)atcd:¨ 05.04.2016 RA Filc No.10/24/040/00140/AM15/

Srrbiect: / A , F ixation of norms in respect of advance authorizatiorr no. 1010059108
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datcd i3.04.2015.

Decision: NC observed that case has been referred to DeitY for comments. NC decided to wait
for their comments and defer the case.

The case stands deferred to 17.05.2016.

SIo No. つ乙
′
”

Case No. AR M/s. Gargi Enterprises
Mccting No.01/81 File No.01/81/050/00186/AM09/

Dated:-05.04.2016 RA File No.07/24/040/00090/AM09/
Subject: Requesting for written comments in connection

norms in respect of advance authorization no.
29.05.2008 of M/s. Gargi Enterprises.

with ratincation Of

0710057645 dated

Decision: NC observed that firm has not received the copy of written comments DC(SSI) vide
their U.O.No.30(200)120080-ME and no ratification is required in norms. Hence, NC decided to
direct the firm to obtain the copy of desired document from concerned RA and to close the case.

RA may take suitable action accordingly.

SI.No.43

Case No. AR M/s. Gujarat Copper Alloys Limited
Meeting No.01/81 File No.01/81/050/117/AM15
Dated:-05.04.2016 RA File No.03/94/040/01116/AM14

Sub.lect: Modiflcation/amendment Of norms in respect Of advance authorizatiOn

no.0310775177 dated 20.03.2014.

Decision: NC observed that case has been referred
for their comments and defer the case.

The case stands deferred to 17 .05.2016.

to DIPP for comments. NC decided to wait

SI. No. 44

Case No. AR M/s. Industrial Metal Powders (lndia) Pvt. Limited
Meeting No.01/81 HQ Filc No.01/81/050/00301/AMH//DES― H
Datcd:¨ 05.04.2016 RA File No.31/24/040/00136/AMl1/
Sub.iect: Modi「lcation of flxed norrns in respect of advance authorization no.

3110044907 dated 06.10.2010.

Decision: NC observed that firm has informed that RA, Pune has raised a query to submit
documentary evidence confirming grade of steel plate imported and used in the resultant
product. NC decided to seek comments of the RA, Pune to take a view in the matter and defcr
the case.

The case stands deferred to I 7.05.201 6.

SI.No.45

Case No. AR M/s. Raychem RPG (P) Limited
Mceting No.01/81 HQ File No.01/81/162/456/AM13/DES¨ II

7賣轟IF

28



Datcd:‐ 05.04.2016 RA File No.03/95/039/00009/AMll
Subject: Modification/amendment of fixed norms in respect of Advance

Authorization No. 03 1 06229 58 dated 23.03 .20 I I .

Decision: NC decided to modify the norms in respect of above AA as per written comments of
DIPP vide their UO No.1212812016-TSW/45-AIR dated 05 10412016 as under:

Keeping in view the special kind of adhesive used in thee export item and actual consumption
of materials (certified by a chartered Accountant) norms for the following export item may be

modified as under:
Export product Import items

Description of export
product

Qty. sl.
No.

Description of import
item

Quantity of import item
(Per Unit)

Surge Arrester
HSR

I No.

1
Fibrc Glass fabric 1.10 Meter/Meter content in

the Export Product

う
乙

Adhesives 1.20 Kgs./Kg. content in the
E,xport Product

Silopren LSR Colour 1.20 Kgs./Kg. content in the
Export Product

4
Silopren LSR Electro 1.20 Kgs./Kg. content in the

Export Product
5 Zinc Oxide Blocks Net to Net basis

RA may take suitable consequential action accordingly.

SI.No.46

Casc No.AR M/s. S.K. Industries

ⅣIccting No.01/81 F.No.01/81/162/15/AM16/DES‐ ll

Dated:-05.04.2016 KASEZ File No.KASEZ/100%EOU/11/48/95-96/Vol.H/
Subiect: Modification/amendment of ratified norms in respect of 100% EOU.
Decision: NC observed that case has been referred to DIPP for comments. NC decided to wait
for their comments and defer the case.

'fhe case stands deferred to 17.05.2016.

Sl.No.47

M/s. Shiva Utensils Industries Private LimitedCase No. AR

File No.01/81/050/00391/AM16/Meeting No.01/81

RA Filc No.05/24/040/00348/AM16/Datcd:-05.04.2016

ModificatiodAmendment of ratified norrns in respect of Advance
Authorization No. 051 0396025 dated 26. 10.201 5.

Decision : NC decided to modify the norms in respect of above AA as per written comments of
DIPP vide their UO No.l2l28l20l6-TSW/47-AIR dated 0510412016 as under:

l. Words "Diameter: 600 mm & above" may be added from the description of import item.

RA may take suitable consequential accordingly.

29



SI.No.48

Case No. AR M/s. Theeta Electricals Private Limited
Mceting No.01/81 FoNo.O1/81/050/00047/AM13/
Dated:-05.04.2016 RA Filc No.05/24/040/004H/AM12/
Subject: Modincation of flxed norms in rcspect of advance authorizatiOn no.

0510321927 dated 10.04.2012.

Decision: NC observed that case has been referred
for their comments and defer the case.

The case stands deferred to 17.05.2016.

to DIPP for comments. NC decided to wait

SI.No.49

Case No. AR M/s. Theeta Electricals Private Limited
Mccting No.01/81 F.No.01/8!/050/00426/AM10/
Dated:‐ 05.04.2016 RA File No.05/24/040/00448/AM10/
Sub.iect: Modiflcation

0510256210
no.of flxed norrns in respect Of advance authorization

dated 13.01.2010.

Decision: NC observed that case has been
for their comments and defer the case.

The case stands deferred to 17.05.2016.

referred to DIPP for comments. NC decided to wait

SI.No.50

Case No. AR M/s.Vautid_Shah Hardfacc Pvt.Ltd.

Meeting No. 0l/81 F. No.01/81/50/122/AM14/DES― II
RA File No.03/95/040/01029/AM13

Dated:-05.04.2016 Modiflcation/amendment Of norms in respcct of advance authorizatiOn

no.0310732920 dated 30.04.2013.

Subiect:
Decision: NC observed that case has been referr
for their comments and defer the case.

The case stands deferred to 17.05.2016.

SI.No.51

M/s. Viney C tion Private Lirnited

Mecting No.01/81 F.No.01/81/050/00016/AM15
Dated:-05.04.2016 RA File No.05/24/040/00337/AM14

Modification/amendmentofnormsinrespectofaffi
no.0510378011 dated 03.02.2014

Decision:NCobservedthatcasehasbeenreferredtoca
for their comments and defer the case.

The ca男だれndwdefcrred to 17.05.2016.

旧
一
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52No.SI.

Case No. AR M/s.Voestalpine VAE VKN India Private Limited(Formerly M/s.
VAE VKN Industries Private Limited.

McetinR No.01/81 Fr. No.01/81/050/239/AM15/DES― II
Dated:-05.04.2016 RA File No.05/24/040/00108/AM15

Sub.lect: Modification/amendment of ratified norms in respect of Advance
Authorization No. 051038853 I dated 10.06.2014.

Decision: NC observed that case has been referred to DHI
for their comments and defer the case.

The case stands deferred to I 7.05.2016.

for comments. NC decided to wait

SI No. ,53 (Supplementary)
Case No. AR M/s. M/s Jayesh Industries Limited.
Mcctin2 No.O1/81 F.No.01/82/050/01016/AM041
1)ated:-05.04.2016 RA Filc No.03/24/040/O1754/AM04

SLrb.iect: Ratiflcation of norrns in respect of Advance Authorization No.

0310239140 dated 02.12.2003.

Decision: NC observed that case has been referred to M/o Mines for comments. NC decided to
send weekly reminder to Mines to expedite the matter and defer the case.

'l'he case stands deferrcd to 17.05.2016.

Date:29.04.2016
Place: New Delhi

サ
(Vinod Kumar Kashyap)

Foreign Trade Development Offlcer
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Departllllent of lndustrial PoliCyど
&PromOtiOn

(TSW)

NC Meeting dated 05104t2016- Case No. 35/11/81 (M/s HBL Power Systems Limited)

inor"n.. A"uttrorization No. 0g 1 00606 1 0 dated 08.07.20 1 4)

Advance Authorisation may be ratified as under:

l.Words..Capacity:45Ah,,maybesuffixedwiththedescriptionofexportproduct.
2. Net weight of exporr pr"d;;;;t te specif,e d as 236 kgs containing 35'9 Kgs' of

3. i,i'Jfft.*",evant,,may be prefixed wittrJle-lescription "f iryp-"-" 
iTl ut t';I: ,l

and its quantity may be itto*.a as 36.259 Kgs. as 1.01 Kgs'/Kg' content tn

export items' ^ 1 - ^r^--.^,r ^- 1 i) va
4. Quantity of import item at Sl. No. 2 may be allowed as 1'02 Kgs'/Kg' content m

s. r##,i;"Himport items at Sl. No.3 & 4 may be altowed as 1.05 Kgs./Kg.

content in exPort items'

6. Quantity of import item at Sl. No' 5 may be allowed as 1'05 Sq' mtrs'/Sq' mtr'

content in exPort items'

T.QuantityofimportitemsatSl.No.6&,Tmaybeallowedasapplied

Norms committee maY take a view

05・●≒・261`

(S.K.Jain)
DeveloPment Officer
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Govt of lndia
Ministry of Micro Small& Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 3110064619 dated 25.07.14 in respect of M/s Anand
Engineering India l-td.

″
`

Tecknow Aids

●

　

●

The following information is required:-

Detailed technical note on manufacturing process including the relevant flow sheet for
both iron and steel.

Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justifi cation and supported by documentary evidence/drawing.
Firm to correct the nomenclature of the import item.
Firm to bifurcate and specifically mention the quantity of steel scrap and iron scrap to to
be imported and their corresponding expoft.

This issues with approval of Director (ME).

ハ
■
ミ
　
，■

Sh V.K.Kashvap.FTDO_DGFTttd襲 ∠Og Bhawan_Ncw Delhi
UO No TL-13024/59/2016-MMM&A― DCMSME dated 22.03.16

多

(KSSodhi)
AD(ME)

仰
'''. / ct,t !-JtT StlNclll

-1. <@qy rqltrt
, :: , .; Forolgn Tradt
' .''il=F?Trfirf,

i-i...'....,..'.. .. ;' | .i.{.laiTr.da
rrrf&t.gq f.{"rri; i)rr,rr. ol commerco

ql\r{l snrrflq/Gavt. a' lndl'

,.,EBEffia,T{..ffi.',,,

_33イ

＼



v

a

a

'ilBALJtr sllNcrll'..r fu{r qTqrt?
I nt of Fenlgn Ttada

Olrscto,. !- .31 r)f Fo..lgn Tnda
ttlFfcqr flr}rri;, o€ptt. of Commarca

elfi.at Tfqa-fi/G<,vt. of lndlE
radtq cr.rq, q{ ffi -- -Udy-oE 6rr-awin. N-w E.ltrl

Govt of India
Ministry of Micro, Small & Medium Enterprises

Otfice ol the Development Commissioner
Mechanical Division

zl
65- 64. 2o/€

subject: AA no 0410159708 dated I l.l 1.14 of M/s urethane Elastomers.

The following information is needed before norns can be fixed:-

Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.
Detailed technical note on manufacturing process including the relevant flow sheet.
Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Difference between export product and Sno 5 & 6 of items of import.

This issues with the approval of Director (ME) for taking view by NC.

(K.S. Sodhi)
AD (ME)

Shri P. Sahu. FTDO. DGFTUdyog ghawan New Delhi
ID note no TL-1302415812016-MMM&A-DCMSME dated I6.03.16

特

-?h-



25,
Govt. of India os' o40z/e

Ministry of Micro Small & Medium Enterprises
Ofhce of the Development Commissioner

Mechanical Division

Subject: AA No 0510392478 dated 18.12.14 of M/s Mctcnere Ltd.

'fhe following information is requircd from the unit
. Unit to specify the quantity of lead ingots and antimonial lead the

unit intends to export. Unit to specify the composition of lead
alloy.

. Size and specification including grade, composition, range,
thickness etc of the items proposed for import.

o Percentage of lead in the import items.
o Detailed calculation as to how the quantity of raw material

proposed for import has been arrived at, including the net weight
of components to be manufbctured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

'l'his issues with approval of Director (ME).

撃
(KSSodhi)
AD(ME)

ヽ

Sh V.KLKash〕颯医F´「DO,DGF■■JttlyogttL理鰹L Ncw_Delhi
UO NoTL-13024/60/2016-MMM&A― DCMSME datcd 22.03.16
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DEPARTMENT OF ELECTRONICS AND INFORIIAT10N TECHNOLOGY

ugi

No………17(32)/2015-IPHW
姉

Datol彗 ,2016…

.ヽ 1

IWs. HicalNSE Electronics Pvt. Ltd.
Survey No. 46& 47,Part Phase l l
Electronic City
Bangalore-560100

Sub:- Application for ratification of norms of Advance Licence No. 071010797? dated3l.3.20l5
for export of " Integrated Wiring Harness,,.

Sir,

Please refer to your letter dated I g.02.2016 forwarding the
mentioned above.

information on the subject

2' You are requested to depute your technical representative for discussion with
appointment to enable further processing of the proposal.

pr10r

w.r.t.DGFT U.0.No.01/81/50/AM16/DES― I1/30 dated 9,6.2015

之

・ ELECTRONICS NIKETAN
6,C.G.0。 COMPLEX
NEW DELHI‐ 110003

l6py to:

ShrI Pradyumna Sahu

FTDO
O/o.DGFT
Udyog Bhavan
New Delhi

4
…品
=ν
勧爾
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ELECTR〈ЭNICS INDIA
3i〃′oη Needs Mill,on Chips

Yours faithfully

w,,
(ft(shu Nangia)

Director
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GOVERNMENT OF INDIA

uqrefuqmrffiffidxreta
MINISTRY OF COMMUNICATIONS AIID INFORMATION TECHNOLOGY

Ffuz^iF*efuqFtrffiffiCrcnrr
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY

Website: www.deity.gov.in
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Zyb
ShrI Pradyumna Sahu

FTDO
O/o.DGFT
UdyOg Bhavan
Ncw Delhi
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No。…….17(38)2o15-IPHw Da,031η
T6…

sub:- Application for ratification of norms of Advance Licence No. 07101 0g272 dated 27.5.2015for export of.Integrated Wiring HarnesC,.

Sir,

,.rr,on.l,i;:."J:*, 
to your letter dated rc.A2.2016 forwarding the information on the subject

2' You are reqttested to depute your technical representative for discussionappointment to enable further proceising of the proposal. ' with prior

―L可 ´

●

ELECTR〈ЭNICS iNDIA
3iサ′io,Needs A4'′ソ

'on Chips

Yours falhfЫ ly

ScientisfB

w.r.t.DGFT Uooo No.01/81/50/171/AM15/DES―
I1/42 datcd 28.7.2015

ELECTRONICS NIKETAN
6,C.G.0。 COMPLEX
NEW DELHl‐110003





F No 46041 17,2014-PC-11(Pt fle,
Government oflndia

Ministry of Chemicals&Fert‖ izers

Department of Chemicals&Petrochemicals

To

ｅ
・　
ｅ

ｈ

ｈ

1 Chartered Engineer (CE) certified detailed manufacturing process with wastage
at each stage of manufacture along with complete material balance limiting to
these four export items only.
Central excise data regarding production and corresponding consumption of
inputs for last three year financial years; limiting to the four export products.
The above information must be received with in 1s-days from the date of issue
of this letter. lf the information is not received, in the stipulated time, it would be
presumed that you are no longer interested in this application.

2

3

(O P Sharma)
Joint industrial Adviser

Telefax:011-23071187
Emal:Omsharma@面 ch

Copv to: Shri Pradumn Sahoo, DES‐2,日D00/o DGFT,Udyog Bhawan,New
De,t///(11み

|も,労:}:, No 01/81/050/00189/AM‐
16ノDES-2/106 dated

…
Room No. 223, A Wing,

Shastri Bhawan. New Delhi-110 001
Dated ihe March 28, 2016

M/s. Motherson Automotive Technologies & Engineering,
(MATE Central Office)
2nd Floor, F-7, Block B-1,
Mohan Co-operative lndustrial Estate,
Mathura Road. New Delhi-{ 10 044.
Tele Fax 91-1140555940

Subject : Advance Authorisation Application from M/s. Motherson Automotive
Technologies

& Engineering, (MATE Central Office), Noida UP for fixation of Norms for
import of inputs against the export of various products as indicated in
Advance Authorisation number 05{ 0394456 dated 04.06.201 5.

Sir.
With reference to your reply dated December 08, 2O15Jorwarded by DGFT on

07.01.16 it is to inform you that the Advance Authorization Application No. 0510394456 dated
04.06.2015 is lacking following information:

-36″
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DepartIIlent of lndustrial Policy`&PromotiOn

(TSW)
0ら・。特。2016

NC Meeting dated 05/04/2016‐ Case No.18/23/81R4ノs Apar lndustries Limited)(Advance

Authorization No.3410041384 dated 20.07.2015)

Advance authorization rnay be ratifled as under:

1. Words "Size: A1.2614.442 mm+ ST 713'454 mm" may be added with the description

of export item at Sl. No. 1.

2. Words "Size: A1.30/4.53 mm * ST lgl212 mm" may be added with the description

of export item at S1. No. 2.

3. Taking clue from SION C-7, quantities of import items may be allowed as under:

(i) Import item No.l viz. Aluminium Ingots as 11.127 MT as 1.04 Kgs' /Kg'

content in the export products at S1' No' I &2'

(ii) Import item No.2 as applied for i.e. 3,326 MT as 1.015 Kgs' /Kg' content in

the exPort Product at Sl. No' 1'

(iii) Import item No.3 as applied for i.e. 2.406 MT as 1.015 Kgs. /Kg' content in

the exPort Product at Sl. No. 2'

Norms committee maY take a view

L-,-* 

-
5l.r I 16

(S.K.Jain)
Development Officer

Norms Committee Ⅱ

DIPP No.12/28/2016-TSW/39

〃
籠 Ⅲ F′ 日

^卜
J:TS'9H

datcd 05/04/2016
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Department of Industrial Policy & Promotion o 5' o lf ' 20 16

(rsw)

NC Meeting dated 05104t2016- case No.3/8/81 (M/s Apar Industries Limited)

(Advance Authorization No. 3410041389 dated 21.07.2015)

Taking clue from sIoN c-2, Advance Authorisation may be ratified as under:

1. Word..Ingot" may be suffixed with the description of import item at Sl. No. 1.

2. Quantity of i-pttt item at Sl. No. 1 may be allowed as applied for i'e'

5023.5 MT as 1.02 Kgs./Kg. content in the export product'

3. euantities of import ltems-at Sl.No. 2 &.3 may be allowed as applied for i.e'

42 MT & 36.7 5 MT r.rp..tively as 1 .05 Kgs./Kg. content in the export product.

Norms committee maY take a view

2_*2=gl\t,(
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. 1212812016-TSW/40 dated

e\
-rer<fi-cr f?;1Tl EtALJt'r srt{GH

Tjrq rI; -i - r ili->fl EdTqt!,
f)e; rtr' , 'qionTrada

ft:::. -'t-ilr
Dir€oter aa", '- . ,,, -. . I f .ada
qfFf'gf Rqr.r,, r_.t,tjii r_.r Co,lr.norco

qf\f?l qlv4ti\(/(jov.. (}t ir'dla
gutT qfi- =i.- ir-s--'fi

Lrdyog Bltawin, Fdew Dolhl

05/04/2016
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MINISTRY OF COMMERCE
OFFICE OF THE JOINT DIRECTOR GENERAL OF FOREIGN TRADE
lST FL00R,ЛLLA PANCHAYAT BHAVAN,RAJpIAHAL ROAD,NEAR POLO CLUB,

BARODA-390001

Tel No: 0265-2429368 FAX No: 0265-2428789 email : jAgfdad@hotmail.com
:後、き

SUB: FIXATION OF NORMS AS PER PARA 4.7 OF HAND BOOK 2015-20.

Sir,

Kindly refer to your email dated 07.01.2016 on the above subject, I am to inform
you that the Advance Authorisation No. 3410041389 dated 21.07.2015 has been issued

on repeat basis in terms of para a.D(vi) of HBP. Therefore, ratification is not required

separately.

Foreign Trade Development Officer
for Jt. Director General of Foreign Trade

ssdltr fHrr sar--rl'r slNGtH
r'q qrgeffirqrG ajii?}r-r qTqtilr

Ocpuil Oticcr-' - '-.rlgn Ti.d.
fraI --' : "rdt

Dlrict6r.'tei. .i!. :. t' ].r2d.
qrfDrq f+r{Fil f)a.'r'' i ' :!!r'rtorce

amfil r({'.fqrli(/(:"r... <,1 irr{r4
€nfrrr qrrrt. ---, !.-.*-ri

Lrdy-oE :ahirwin' N." v, D€lttl

ヽヽい

File No.34/24/40/00332/AM-2015/S3ξ ?気
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Government of lndia
Ministry of Steel
Tecr,, 'cal Wing

Subject:Ratification of norm in terms of Para 4.7 of HBP(Voi‐ 1)fOr Advance No

No 0510395026 dated 22.07.2015 ‐ MIs 」aybee Lamination Pvt Limited, New
Delhi.

DGFT may refer to their UO No 01/81/50/480/AM-16ノ DES― |1/89 dated

19 02 2015 for ratificatiOn of above mentioned Advance Authorization of M/s」 aybee

Laminalon Pvt Limted,New Delhi

in view ofthe above,Ministry of Steel recommends the import of Cold Ro‖ed

Grain Onented(cRGO)S‖ iCOn Electncal steel(pnme)cOilS Of relevant grade with

wastage of 1 015 Kg/kg against export of CRGO Si‖ con Electrical Steel in slitted

form sublect to the COndlion that width ofimported coils is mOre than the respeclve

width of export products

6靡
Deputy lndustrial Adviser

Shri P.Sahu,FTDO,NC― :l,DGFT,Udyog Bhawan,New Delhi

Ministry of Steel U O No 2(4ソ2015‐ TVV dated 24 02 2016

_r..-_Jt"r- stNoH
rr tr.d.
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Departlllent of lndustrial Policy“ &PromOtiOn

(TSW)

NC Rdeeting dated 05/04/2016‐ Case No。 19/23ノ81(PI1/S Kumar Engineering WOrks)

(Advance Authorization No.0510395272 dated ll。
08.2015)

Advance Authorisation rnay be ratiflcd on repeat basis as under:

1. WordS``Containing 197000 Kgs of Stainless Stecl''rnay be sufflxed with the description

2零 ∬ 零 留 翼:ht面ch∝s ttd g灘♂
鵠 親 鷲踏 :lダ器 輩 ЧFI跳嘔:躍item and its quantity may be allowed as

content in the cxport products.

Norlns comlnittce may take a view

6

一 ―5卜■い●
(S.K.Jain)

Development Officer

Norms Committee II
M6-TSw/45 dated 05 10412016
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GOVERNMENT OFINDIA
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MIhIISTRY OF COMMT'I\IICATIONS AI\D INFORMATION TECHNOLOGY

ffiafuqaqffiffifrqFT
DEPARTMENT OF ELECTRONICS AIYD INFORMATION TECHNOLOGY

Website : www.deity.gov.in

劇 ul

NO。"1`14)/2016-IPHW

M/s.ZIT India Pvt.Ltd.

Regus Citi Centre,Leve1 6,

10/1l lDr.Radhakrishnan Salai

Mylaporc,Chcnnai Talnil Nadu-600004

―々 場́

ELECttRONICS INDIA
3〃lion Needs Million Chips

48
0s・ ol・ ル

“

職
Da秘ユ19212919..

ELECTRONICS NIKETAN

`,C.G.0。
COMPLEX

NEW DELHl-110003

イ
，
／
ノ～％

、ヽ
い

.,6opy to:
Shri Pradyulrllla Sahu

FTDO
O/o.DGFT
Udyog Bhavan
Ncw Delhi

綱
qs<ff<r flFiu/ BALJ!'r stNGH

sq q;rRrrer A?.e.j mqrl(
Dttuty Dlactot C.n.ral oI Forclf n Tr.d.

frt qrqr< {urFA=ffi
!llrgctorata Oancral of FotclC,l Tr::'lo
rrPrq fr+rrrrf D€ptt. 9f comf,rcrc€

i{tETI cTqqtlt(/Govt. of lndla
- -:\s mq- qd R=6- ,awirn, N€w l)@lhl

＼

5ffi*ft*rr
6,*.*.sfr..6f8r+€
tr$ Grtfr-r roooe

Sub:- Application for ratification of norms of Advance LicenceNo.0410161005 dated

10.9.2015 for export of "OPGW."

Please refer to your application received from the O/o the DGFT on the subject

mentioned above.

2. You are requested to provide the following information to enable further processing of
the proposal.

i) Details of export product i.e. drawing, formulas etc.

ii) Quantity of import item required for manufacturing one unit of export item.
iii) Wastage claimed in manufacturing process

iv) Justification of wastage 
yours faithfullv

\N,Y
(AshaNangia)

Director

w.r.t.DGFT U.0。 No.01/81/50/329/AM16/DES― H/114 datcd

20.1.2016

之
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DepartIIlent of lndustrial PoliCy`&PromOtiOn

(TSW)

NCMeetingdated05104120|6-CaseNo.1/23181(M/s.JLCElectrometPrivateLimited)
(AdvanceAuthorizationNo.1310048022dated29.10.2015)

Taking clue from sIoN c-1801, Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl No. 1 may be allowed as 1'02 Kgs'/Kg' content in

the exPort Products'
2. Quantities of import items at Sl No. 2 & 3 may be allowed as 1'01 Kgs'/Kg'

content in the exPort Products'

Norms committee maY take a view

`

Norms Committee Ⅱ

DIPP No.12/28/2016-TSW/53 dated  05/04/2016

そ蔦諦も
Development Officer

当 ←



Ref:AA610038249 BHELIhansi

lnputS

Repeat With AA No 0610024399,0610033448&0610024399 as requested by applicant vide

theirletter 03 02 2016

The NC may take a view'

(K.K.Tiwari)
lndustrial Adviser

DyDGFT NC― II

TsWB 3/226/2016 dated 5/4/2016

Departmeni::熙
TIndustry 協

udttil… …・ し‐H

´ム
`´



Fax l o51●2412120.
phone:o510‐ 2412348
E・ ma“ :mallbOxObhdhs cO"n

Oぃ rRe,FE/MM/NNTPP Neyve‖
(sG)

Date鍔
鍔

To

DGFT― D〔S2

UDYOc 8HAWAN
NEW DELH11loolュ

ln view of the above, we

Your Siocerely,

For tharat heayy Electricals, Jhansi

request you tO kindiソ ralfy the norms against AA No o610038246 Dt 30 10 2015

t'n1[i[["J;atiflcation or AA 0G1m38246 Dt 30.10.20ls ror NLc-NNrpp- 2 x sm Mw NrA"2

眈
鞘疵濯糧:器圧豫AttЮRMm“d
Re■ JDGFT Rに Rer No. lo6/24/040/ooo29/AM16

tMth rehIencc to the documents cited above, we ,urnish the given below information:

1.

BHEL HouSE Siri Fort,New Delhi-1lo049

EXPoRT

'MPOR:,TEM QTV REMARkSRAW MATER:Al
QTY {ヽ鶴り1900KVA DRY TYPE

TRANsFORMER
16N。′s しRC0 5TEEL 5HEET 58252

¨ 25686 ズ蒲:お:品」j::B構:育111■μ
h

630КvA  DRV TYPビ
TRANSFORMに R 2 No's

…

EL SHIET 3428

…

1244 A編:浅j:あ通t‖∫:111■Yb‐‐●ヽ●rf`・・υυil:ハ  ● vκ
TRANSFORMER 96 No's

CRCO sTEEL SH〔 どF 31 lo4
‐||ヽ ,V●― ′

COPPER VV:RE RODS 25181 凧鷺:‖品譜g主臨;観離葛"hTRANSFORMER OIL 53268

卿 識 載贈 剛 師恐
BHARAT HEAVY ELEttR!cALS LIMiTED

IT鑑:号i肥出:Ⅷ出鼎

肉 囲

HIGH VOtTACに R〔CTIFiにR TRANSFORMER「 ota:

,r..けζ
υ            ・        :

…
早棚 」
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

,,{,4r=,-
i -, ,"'
C ' trie

zi,, .?!'-rce

L, -- _,,,arorhl

59
o手 。々・2いる

Subject: AA no 2210015383 dated 18.12.15 in respect of M/s Cosmo Ferrites Ltd.

The following needs to be clarified:-

o Detailed technical note on manufacturing process including the relevant flow sheet
. Weight of each export product.
o Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

o Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Composition, dimensions of the export product.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME).

d"P^
,Kfi\tr
AD (ME)

Shri P,Sahu、 FTDO,DGFT UdvO負 Bhawan New Dclhi
ID notc no TL-13024/55/2016-MMM&A― DCMSME datcd 07.03.16

′々8-



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0510412016 - Case No.27123181 (M/s Jindal SAW
Authorization No. 0510397166 dated 01.01.2016)

Firm may be asked to submit the following information:

Norms Committee Ⅱ
DIPP No.12/28/2016-TSW/62 datcd  05/04/2016

l. Information in respect of Sl. No. 4, 5 & ll of Standard Deficiency Format,
Export product wise.

2. Thickness of 3LPE coating and internal epoxy lining in export items at

Sl. No. 1,2 &3.
3. Detailed calculations/basis for the quantities of coating and lining

materials, supported by coating/lining thicknesses and coating/lining
areas in export items and wastages claimed at each stage of manufacture.

Norms committee may take a view

Limited)(Advance

′
~言

la

(S.Ko Jain)
Development Offlcer

_嵯 「7.

あ́qノ



Government of India
Ministry of Communications and Information Technology

Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex

New Delhi-l10003

o/6

Sub:Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance
Authorization No.1010059391 dated 27,01.2016 issued in favour of M/s. Souriau India
Pvt. Ltd. Cochin

Reference DGFT U.O. No. 01/81/50/501/AMl6/DES-Il/130 dated 19.2.2016 vide which

comments of this Department have been sought on the above mentioned application of M/s.

Souriau India Pvt. Ltd. Cochin for export of "Connector Plug Body .

2 .The FOB value of export is Rs.2,997,309.40 (US$ 45,276.60) and CIF value of Import is Rs

1,048,955.76 (US$ I 5,609.46).

3. The application has been examined in the Department of Information Technology from

technical angle. The items proposed for import are essential to assemble the export product. This

Department recommends ratification of norms of advance authorization on net to net basis with

accountability clause on Nil wastage basis.

(Asha Nangia)
Director

DIT U.O. No. 17(12)/2016-IPHW dated 9.03.2016

´ゞ ό
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Department of Heatry IndustrY

UdYqg Bhavan

1. Ref: AA No 310677472 Alstom I Vadodra'

Exportproduct:2x].25MWstatorCoreLaminationforHydroGenerator.

2. Ref:AA N0 3410033396 AlstOm:Vadodra.

Exportproduct:2X4S.5MWstatorCoreLaminationforHydroGenerator.
uts

ltem 3.l― Duct SpaCers N9tわ
net/GN4 WIh acCOuhtability clause

AR-5
1c

This issues with the approval of JS'

Dv DGFT′ DES― ll

TSW(B)/3(50)/2012 dated 16/3/2016

zra*c fd!/ BALJIT SlNGa{
sq -3g7frq1aqr frqgr qrqi=

Ospu6f Oli*torGon.rel ot Fonlgn Trtd'
t*qqc qrqts qErR.rgriffi ,otriitdr-ito oonoiat oi For.lgn Trad.

qrFref furrr.ll Deott. of commercc
ffi21 7t ' 1..\,:. of lndla

ノ   ■1
1             1          .   ■C・

´́ | :キ 、.0,`い |

「
_―
(K.K.丁iWa百 )

lndustrial Adviser

Quantity reCOrnrnended

面 T wkh 13%net waStageEEtr[.] St."l cRNGo Coil

{.lttttt with 15%net wastage
El".tr',rrl St "l 

CRNGO Coil

unvarnished
品ねЫtt clau"

94.7MT With 14.7%net waStageEf".triA SI""ICRNGO Coil -

0.9Mtt wth 17%net waStageEl".tti..l St 
"t 

CRNGO Coil - un

ŚI´

S.No llρ m

1

2



Department of Hear4Y IndustrY

Udyog Bhavan

"1. 
Ref: AA No 310677472 Alstom I vadodra'

omねЫ ty d測"

2. Ref:AA No 3410033396 AlstOm:Vadodra。

Export produCt:2X48.5MW Stator Core LarninatiOn fOr Hydro GeneratOr.

This issues with the approval of JS'

Dv DGFT′ DES‐ ll

TSW(B)/3(50)/2012 dated 16/3/2016

qarfi-<r f$rgr s.al-rrr stNGHgq -ygrrEr+qrrrr ft'*sr qrqry
Doputy Dlrstor GEnorol o, Forelgn Tard.

&*qT rqrqrs t{E.ffiyrr€-q
Dlroc:gr..te G6aoral of ForolCri Trada
qrFrwl flrrrrrr ooptt. of commerco

orlqY, Ti'T.liriq/Govt. of lndla
gziar '.J{dil, -q.' l'.:t+{}

udyocl .fhr.."- r:. e!v Dolha

iC

降
(K.K.TiWari)

lnduStrial AdViSer

Export producti 2X125MW StatOr Core Larninat10n fOr Hvdro GeneratOr.

l

2,7ヽハT With 15%net WaStage

EGEtrcat si""t cRNGo Coil

.rarnished

S.No

1

2 Electrical Steel CRNGo Loll

unvarnished

94.7MT With 14.7%net WaStageer"ctri..t st""rCRNGo coil -

O.9MT with 17%net wastage
ElectriCal Steel CRNGO COil―

un

6ntabilttv d…

´ら2´



Departlment Of Heavy lndustry

Udyog Bhavan

Ref:AA No 3410034345 Alstom l Vadodra.

Export product:2X125MⅥ ノRotor Pole units fOr Hydro Generator.

Dy DGF丁 ′DES― ll

TSW(B)/3(18)/2012 dated 16/3/2016

儡 高,61督tぎ鼠 vTrc.

(K.K.Tiwari)

lndustrialAdviser

121MT With 18.3%netElectrical Steel Sheet

Otfrer items remain as recommended earlier'

This issues with the approval of JS'

-53-
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/ ^-p-18ffi2oe
Government of lndia

Ministry of Steel
Technical Wing

Subject: Request for reconsideration of decision of NC-ll for M. No 8/8't dated
17.07.2012 Case No. 6l4Ol81-ALC212010 against Advance Authorization No
0810085115 daled 21.12.2009 - M/s Ratnesh metals lndustries Private Limited'
Ahmadabad; Gujarat

DGFT may to their lD Note No. 01/81/050/374lAM 1llDES.ll/75 dated
05.01.20',l6 on the subject mentloned above. ln this connection, it is informed that
the request of the applicant has been once again examined and reiterate with the
earlier decision, informed to DGFT vide UO Note No 2(13)/2006-TW dated
08.08..2013.

僣鵞
Deputy lndustnal Adviser

DGFT New Delhi

UONo 2(13)/2006-TD―Vol!V dated 01 03 2016

.r"oЧ ゃぃ■■′Deptt of COmmerc●

u邸事ゞ署琴i=::琴事ihl

´5■ ノ

¬
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Departmentoflndlillζ alP°licy`&PrOmotiOn

;W)

NC Meeting dated 05t04t20r6- Case No. 20-A/R (M/s Ro,well Forge private Limited

(Advance Authorizati'0" No' 24100 41622 dated l2'll'2014')

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allorved as 302400 Kgs' as 1'12 Kgs'/Kg' content

i".h";ip*proauctsafteriaking20o/orecoveryfromscrap.

Norms committee maY take a view

TsW/20-A/R dated

rs*<r f*a/BALJ|.|- S;INGH

""mffi,ffiEI,-EXHo"o,,*r'I."ffi,"rom?Imod.
e]Frq frtrrrrl O€Ptt. of comm€rce

il;{fi a::. {1Govt' of ln'lla
"I

thlLr i'

,/ --a -

(S.K'Jain)
DeveloPment Oflicer

05/04/2016

01`
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Department of HealT Industry
TSW (B) Section 鯰

Ref: AA 0310709770 Crompton Grieves

Export Product: 5oMVAR 3ph reactor -1No
lmport
Itemlto4- as per Repeat of 310638590dated 24l612OLI
Item5to12-as per GN4 net to net with accountability clause.

Item13 to 15-deleted in the absence of any justification about their usage in

EP

lae--
I

(K.K.Tiwari)

lndustrialAdviser

Tζ;サ:F]/」];〕112 dated 22/3/2016

<d*c f+i!/ BALJT_r S|NGH
€q qrrfrTq' frrr ErqrqD.prt ol.-to. o.n.rrl ot For.lcn Trad.
frYr Erqrq qldi+qrrf,_{'

olrootorri. o.^.r.t ot Fo..lgn Trad.
qrFr!'.f &{r.I/ ooptt. ot commerco

.,!T{a rar(.iri=i / Gov!. ol l..lra

-jir,7 
!-. -. -. 1 f.r-<--?

..-v L Jlhl

´∫ r´
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Ae'za
-G-"q'ztc

Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of Advance Authorization No 210002621 dated 13.01.2016
and 37'|0002622 dated 13.01.2016 - M/s Gallantt Me][ffi iifi Kutch.

DGFT may refer to their UO No 01i81/61/00001/AM-16/DES-2187 dated
19.022016 and UO No 01/81/61/00002/AM-16/DES-2187 dated 19.02.2016 whereby
forwarded the applications of M/s Gallantt Metal Limited Kutch for ratification of
Advance Authorizations for import of 5675 MT Non Alloy Steel Scrap and 6250 MT
sponge iron against export of 5000 MT Non Alloy Steel Bars. ln this connection,
DGFT is requested to ask the applicant for furnishing the following information for the
calculation of the quantity of Non alloy steel scrap and sponge iron for per tonne
production of non alloy steel bars/rods:

1. What is the ratio of charge mix they follow for production of non alloy steel
bars?

2. Calculation of charge mix to arrive the quantity of charge mix as 2.40 T/tonne
production of non alloy steel bars.
Whether sponge iron to be imported is gas based or coal based?
Composition of sponge iron.
Material balance flow sheet with quantities specified.

Shri P Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

３

４

５

(SKB爾諷子lagar
Deputy I ndustrial Adviser

Ministry of Steel U O No 2(25)/2015-TD dated 26 02 2016

-57‐
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of Advance Authorization No 3710002621 dated 13.01 .2016

and 3710002622 dated 13.01 .2016 - M/s Gallantt Metal Limited Kutch.
#

DGFT may refer to their UO No 01/81/61/00001/AM-16/DES-2187 daled

19.02.2016 and UO No 01t81161IO0OO2/AM-16/DES-2/87 dated 19.02.2016 whereby

foruyarded the applications of M/s Gallantt Metal Limited Kutch for ratification of

Advance Authorizations for import of 5675 MT Non Alloy Steel Scrap and 6250 MT

sponge iron against export of 5000 MT Non Alloy Steet Bars. ln this connection,

DGFT is requested to ask the applicant for furnishing the following information for the

calculation of the quantity. of Non alloy steel scrap and sponge iron for per tonne

production of non alloy steel bars/rods:

1. What is the ratio of charge mix they follow for production of non alloy steel

bars?

2. Calculation of charge mix to arrive the quantity of charge mix as 2.40Tllonne

production of non alloy steel bars.

3. Whether sponge iron to be imported is gas based or coal based?

4. Composition of sPonge iron.

5. Material balance flow sheet with quantities specified.

Shri P Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi'

(SK.Imtttllagar
Deputy I ndustrial Adviser

Ministry of Steel U.O.No. 2(25)t2015-TD dated 26'02'2016

<gtlhtr fliur e.a,lu:T srNcrHsq Eli-=iarrltrilrnlnrr EfqrE
Dcputy Dlrctor O.narel ot Forelgn Trtd.

frrivr :qrtrrq =ii:lTf++rrr€rrcOlr'. c:o,.' . l-' : i;il o! Fo.rli:n Tr.d?
r:,. , r- 4f Crnam3rc€

_ i.!,:n<_t!6
r-^

l:.:- .. - -jj, "..-i-'=,rl!f!
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Departョnent of lndustrial Policy“髭Promotion

(TSW)

NC ⅣIeeting dated 05/04/2016‐ Case No.30…A/R(Ⅳ1/s ⅣIanaksia Limited)(Advance
Authorization No.0210204981 dated 15.09。2014)

Norms Committee Ⅱ
DIPP No.12/28/2016-TSヽア/30-A/R dated

′̀

宝二おヽヽ
Development Ofrlcer

,F■幕 窯 ゃ■

Norms may be modified as under:

1. Export item to contain 665.21MT of Aluminium coils/Sheets.
2. Words "of relevant thickness" may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 671.65 MT as
1.01 Kgs.iKg. content in export item.

Norms committee may take a view

ra#<r ftix r aa'u; ir :;l'+GH
w r*xre*srqr l:arigl qrqr?

nrj"i, oiijitit-oineril o? Forclcn Traor

o,.E*..ffi,"i$83[ffi.o.
ttlFrq Aqrq/o€Ptt. of commerce

altlftl !+IT<ltlla/Govt. of lndla

,.,r*mt^Ttm''ht

05/04/2016

Ψ
，・【

_tr .:,,゛ 0゛ lht
rT'rr ',

Ur
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Department of Industrial Policy & Promotion
(rsw)

AR- hs-

"6.oLt' 
2.o!6

NC Meeting dated 0510412016 - Case No. 45-AlR (M/s Raychem RPG Pvt. Limited)
(Advance Authorization No. 0310622958 dated 23.03.20f 1)

Keeping in view the special kind of adhesive used in thee export item and actual
consumption of materials (certified by a chartered Accountant) norms for the following
export item may be modified as under :

Export product Import items

Description of export
product

Qty. sl.
No.

Description of import
item

Quantity of import item
(Per Unit)

Surge Arrester
HSR 1No.

1 Fibrc Glass fabric

1.10 Meter/I\4eter content
in the Export Product

2
Adhesives 1.20 Kgs./Kg. content in

the Export Product

Ｏ
Ｊ

Silopren LSR Colour 1.20 Kgs.lKg. content in
the Export Product

4
Silopren LSR Electro 1.20 Kgs./Kg. content in

the Export Product
5 Zinc Oxide Blocks Net to Net basis

Norms committee may take a view

./ , -L-='
5l'r r r.(

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1212812016-TSW/45-A/R dated 05/04/2016

'€o-



AR- 47
Departlrlent Of lndustrial POlicy`&PromOtiOn

(TSW)
●5・。ク・20/F

NC Meeting dated 05104t2016 - Case No.47-AlR (M/s Shiva Utensils Industries pvt. Ltd)
(Advance Authorization No. 0s10396025 dated 26.10.201s)

Norms may be modified as under:

l. Words "Diameter: 600 mm & above" may be added from the description of import item.

Norms committee may take a view

て五i訂レ
Development ofrlcer

Norms Committee Ⅱ
DIPP No.12/28/2016-TSW/475-A/R dated

q-<6< fHur eau-rlr sINGH
sq qrrB-<vrqr fr<rr <i--i=

oop]ut! oliitorb.n.r.l ol For.lgn 1r'd'
r6arr qrqrs rfETRqrn-E- -

otridtBrit. ooirblat or rorolgn Trad'
qrFr(;rr fttrmloeptt. ot commerco

alTgil qiqqtlta/Govt. of lndl6

,,o,YBEffii^]tH.,,.,

05/04/2016
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